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RAJYA SABHA

Friday, the 17th July, 2009/26 Asadha, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
Construction of new railway line in Orissa
*201. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has plan to construct a new railway line link from Jajpur Road to
Manapur which could also link to Anugul-Sukind Jajpur Road railway line so that all trains running to
Keonjhar gasla Badbil can touch Jajpur Keonjhar Road;

(b) whether Government has plan to have second railway flyover bridge at railway plot at Jajpur

Keonjhar Road where three serious train accidents occurred; and

(c) whether the inquiry report of Jajpur Keonjhar road railway accident in February, 2009 has

already been completed; if so, the details thereof ?

THE MINISTER OF RAILWAYS (SHRIMATI MAMATA BANERJEE): (a) to (c) A statement is laid
on the Table of the Sabha.

Statement

(a) Yes, Sir. A new line from Sukhinda Road (Manapur) to Jajour Keonjhar Road by passing
Jakhapura has been sanctioned in Supplementary Budget 2008-09.

(b) No, Sir. One road over bridge exists on Howrah end of Jajpur-Keonjhar Road station.

There is no proposal to have second Railway flyover bridge at Jajpur-Keonjhar Road station.

(c) Statutory enquiry is being conducted by Commissioner of Railway Safety/South Eastern
Circle. Preliminary report has been submitted and as per preliminary report, accident occurred due to
jumping of wheels of leading trolley of locomotive. Final report of the Commission of Railway Safety
has not been submitted.

SHRI RAMA CHANDRA KHUNTIA: Sir, the accident occurred in Jajpur-Keonjhar Road in
February, 2009 and as per the answer, only preliminary report has been given. However, on the
same spot, at Jajpur-Keonjhar road in Jajpur district, Orissa, three train accidents occurred during
the last twenty years. First time, a train ran over a bus; second time, a train hit another train and the
third time, the accident involved Coromandel Express; whatever could have been the reasons. The
railway safety is a very serious issue. | would like to know whether the hon. Railway Minister will get
the final report of the accident and announce a time-frame for getting all the Railway accident reports
in time so that proper action could be taken. Will the hon. Minister also consider ...

MR. CHAIRMAN: Please, one question at a time. One question, please.



SHRI RAMA CHANDRA KHUNTIA: Sir, | am putting the question. Will the hon. Minister consider
setting up of a second flyover bridge at Jajpur road and also for constructing a new railway line from
Jajpur-Keonjhar Road to Dhamara Port via Jajpur, Navigaya and Aradikhetra Akhandalamani; and

giving more funds to the Railway projects.

SHRI E. AHAMMED: Mr. Chairman, Sir, as per the information available with me, only this
accident has taken place and also as per the information this is a fact that for the last three years,
there was no other consequential train accident in this place. This is the only accident that took
place. This enquiry has been now with the Railway Safety Commissioner. He has sent only an interim
report and we will take steps to get the final report as early as possible. But it being an independent
body under the administrative control of the Civil Aviation, the Railways has, as a matter of fact, no

control over this Commission. However, we will try our best to get it as early as possible.

SHRI RAMA CHANDRA KHUNTIA: Sir, Jajpur-Keonjhar Road is a very important railway station
and it has been declared as the ideal railway station by the hon. Minister. | want to know whether the
Minister will consider the stoppage of Rajdhani Express, Falaknuma Express and Coromandel

Express at Jajpur-Keonjhar Road since in the nearby areas, industries are coming up in a big way.

SHRI E. AHAMMED:: Yes, Sir, | do agree with the hon. Member. It is a very important place. But
with regard to the stoppage of all these trains in this line is a matter which needs to be given due

consideration. So after examination, wherever it is possible, we will take appropriate action.
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SHRI E. AHAMMED: Mr. Chairman, Sir, with regard to the on-going projects in Orissa, | have a
list of 18 projects, out of which 5 are for new lines, 2 are for gauge conversion and the balance are for
doubling the lines. In the light of these projects, | may not be able to agree with the hon. Member that
Orissa has been neglected. But all these projects have to be completed expeditiously for which

whatever the Railways will be able to do, whatever amount the Railways will be able to sanction, it



has been doing. With regard to the General Manager, | will have to look into it and decide, and after |

get the information, | shall convey it to the hon. Member.

DR. K. MALAISAMY: Sir, the Commissioner of Railway Safety, according to the Minister; is an
independent body. As far as my knowledge goes, a Railway officer is being appointed as the
Commissioner of Railway Safety. In other words, the institution of Commissioner of Safety may be
independent but the officers appointed are from the Railway Department. My question is, do you

have any informal or formal control over the Commission ?

SHRI E. AHAMMED: To the best of my knowledge, Mr. Chairman, this is purely under the
administrative control of the Civil Aviation Ministry. The officer might have retired from the Railways,

but the Railways have absolutely no control over the Commissioner.

PROF. P.J. KURIEN: Sir, part of my question has been asked by my friend, Dr. Malaisamy.
Whenever a railway accident takes place, the Commissioner of Railway Safety conducts an inquiry.
The hon. Minister said just now that it is under the control of the Civil Aviation Ministry. But the
question is, is the Commissioner totally independent of the Railway Ministry and the Civil Aviation
Ministry ? | ask this because the enquiry has to be impartial. Accidents may be due to technical failure
or human failure or problems in the track. So, in a way the railways are responsible for the accidents
and an officer who has got something to do with the Railways cannot conduct an impartial inquiry.
Therefore, my question is: will the Government examine the possibility of having an independent
inquiry by a Commissioner, independent both of the Civil Aviation and Railway Ministries? Sir, if you
would permit me, | shall just take one minute. In Kerala there was an accident where a train fell into
the lake and more than 100 people died. The enquiry commissioner said it was due to a tornado,
which never occurred! This is what happens in this country! That is why | say that | have
apprehensions about the independence of the Commissioner of inquiry. What would the Minister do
about this?

SHRI E. AHAMMED: | do not wish to dispute the hon. Member's impression about the
Commission. But as it is, now it is not under the control of the Railways. The Railways have
absolutely no control over it. The administrative control, including the appointments, lies with the Civil
Aviation. It is a matter to be decided by the Government whether this has to be continued or not.

Therefore, | am not in a position to make any comment on this matter.
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Recovery of excess E.F.T. fare receipt in Jammu Mail

1%202.SHRI SANJAY RAUT:
SHRI BHARATKUMAR RAUT :tt
Will the Minister of RAILWAYS be pleased to state:

(a) whether the matter of recovery of excess E.F.T. fare receipt of Rs. 6 crore belonging to
T.T.E. by Railways Vigilance team in Jammu Mail en route Jammu Tawi has come to the notice of
Government;

(b)  whether the vigilance team has recommended departmental action against that T.T.E.;
and

(c) if so, the details of the action taken against him?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (c) On the basis of an
anonymous complaint forwarded by CBI, a preventive check was conducted and one Ticket
Checking staff was found misusing the EFT (Excess Fare Ticket) books. He has been placed under
suspension. Departmental action under Discipline and Appeal Rules will be initiated against him after
completion of enquiry.

SHRI BHARATKUMAR RAUT: Mr. Chairman Sir, | am really surprised by this answer but my
question is very, very pointed and the answer is equally vague. The Government either does not take
the question seriously, or, is trying to cover up; it is trying to push daylight robbery and broad
corruption under cover. My question was: receipts of six crores of rupees were found in the bag of
the TTE, the train ticket inspector. There was a CBI inquiry into this. Over a month has passed. What
action has been taken? Is the Government aware that this is just one such instance; it is just the tip
of an iceberg. Six crores of rupees have been found on one TTE! This is a big racket in which many
officers from top to bottom must have been involved; otherwise, such a thing cannot happen. Is the
Government taking it seriously ? What action are you taking about this?

SHRI E. AHAMMED: Mr. Chairman, Sir, the Government is taking it as seriously as possible and
Government has not suppressed anything and we are not trying to save anybody. We have only given
the facts. After the question has been put, we got the information from the concerned Department
which | share with the hon. Members of the House. An anonymous complaint was received from CBlI,
Chandigarh which alleged that a particular Junior Inspector of Ticket is earning illegal money by way

t Original notice of the question was received in Hindi

t1 The question was actually asked on the floor of the House by Shri Bharatkumar Raut.



of issuing fake E.F.T., that is, Excess Fare Tickets. The complaint is under investigation. To confirm
the veracity of the complaint regarding this Excess Fare Ticket, a preventive check in Train No.4034
Jammu Mail was conducted by Railways Vigilance on the working of this particular T.T.E. in
Pathankot. He was in possession of one E.F.T. book in original, which was duly issued to him and
one more book which was not issued to him. On further investigation, another E.F.T. book was
found in his possession. It was found that that book bearing same number was issued to another
T.T.E. by this particular man, as the custodian of money value books in Pathankot. Thereafter a
further check has been done and some used and unused books were found by the Vigilance. Action
has been taken for his suspension and investigations are going on. What actually happens is that
these books are to be entrusted to one of the checking inspectors so as to distribute them to other
checking inspectors. What this particular officer has done, as it is found, is that he kept the original
with him. He got fake books printed and distributed them to his other colleagues. His other
colleagues used them as original and remitted the money to the Railways. But at the same time, it is
presumed or it has already been believed that this man and the original books and pocketed the
money himself. Investigations are going on by the Vigilance. As and when the final report will come to

the Government, we will take necessary action.

SHRI BHARATKUMAR RAUT: Sir, to the best of my knowledge, ail these E.F.T. receipts have
watermarks. There is a perfect security system so that the fake receipts are not given to passengers.
Even then, this bill book which was found with him has no watermarks. Will the Railway
Administration take care that no such fake ticket books are issued to T.T.Es for any matter? Let me
explain it. On stations, which are not very-well equipped, passengers get in the train. Many times,
they are without ticket. T.T.E. goes to him and charges him. Poor passenger gives him money and
then E.F.T. is issued to him. He thinks that this is original ticket. However, that is the fake ticket. If
the passenger is caught on the next station, he will be jailed. Who is responsible for that? Northern
Railways is not the only Railways, this is happening in Central and Southern Railways also. What

measures are the Government taking to curb this?

SHRI BALBIR PUNJ: This is regular in all stations. ...(Interruptions)... Not a single person, |

think, is arrested. ...(Interruptions)...
MR. CHAIRMAN:: Let the Minister respond.

SHRI E. AHAMMED: Mr. Chairman, Sir, | share all the doubts and other views expressed by the
hon. Member. ...(Interruptions)... Yes, it is true. ...(Interruptions)... Please, let me complete my

answer.
MR. CHAIRMAN: Please, let the reply be complete.

SHRI E. AHAMMED: | am here to answer. | am bound to answer. As a matter of fact, as far as
the EFT (Excess Fair Ticket) is concerned, there are 50 foils in each book containing three

copies each. The first copy is accounts copy to be deposited in the Accounts Office. The second is



passenger copy to be given to the passenger. The third one is record copy to be kept by officer in
charge of records. As the hon. Member has said here, the TTE can keep only one EFT books for
using it on his parent railway, and one new book. So, he could have only two EFTs. He has to return
EFT to Chief Ticketing Inspector as and when it has been consumed. So, when it had been
consumed, | do not know why these Ticket Examiners did not verify it, whether it was original or not.
As the hon. Member also pointed out, there is also uniform procedure ordered about returning and
examining these EFTs. TTEs are also given training to see not only the remittance of the cash but
also monitoring of timely submission and also whether EFT is genuine or not, the watermark. But, in
spite of all this procedure and in spite of all circulars issued that they have to do this as per the set
procedure, this has happened. That is why | say that the Vigilance Department is now investigating

this matter. When their final report comes, we will have to take more preventive action in this matter.
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SHRI E. AHAMMED: Mr. Chairman, Sir, hon. Members know, these things happen in Indian
Railways in many of the Zones, and in Jammu Mail may also have the same experience. | do not want
to deny it. But, we also feel that this is high time for the Railways to take some preventive measures.
Now, what is preventive action? Mr. Chairman, Sir, as we know, the total number of employees in
the Railways is 14 lakh, out of which a substantial number of people are working as Ticket Examiners.
| also share this with you because despite the fact that all these instructions have been issued, | am
suspecting TTE should also identify whether it was genuine or not. | do expect. But, these are the
matters to be looked into and serious action has to be taken. That can be done only after we get the
report from the investigating agency. Therefore, please, give us some time till the Vigilance
Department gives their final report for the Government to take as stringent action as possible to

prevent recurrence of such things.

SHRI BALBIR PUNJ: Sir, we all travel by railways and it is an established fact that all railway
stations, and particularly the railway stations in metro cities like Delhi, Bangalore, Mumbai, are full of
touts and criminals. The hon. Minister has given a typical bureaucratic reply, and it is a basic reply.
He has tried to explain the procedures. We are all aware of the procedures. But, tell us the concrete
steps which you plan to take so that this sort of open loot, which takes place at various railway
stations, is stopped. | challenge the hon. Minister if he goes to any railway station, New Delhi, Old

Delhi, Nizamuddin, before you meet a Railways employee, you will meet a tout who will tell you o
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MR, CHAIRMAN: Please, put your question.

SHRI BALBIR PUNJ: How are you going to stop it? This sort of explaining the procedure does
not help.

MR. CHAIRMAN: What is the question?

SHRI BALBIR PUNJ: Sir, my question is : what sort of steps are they planning to take to stop this
open loot which is taking place at all the major railway stations, where the poor people are being

targeted ?

SHRI E. AHAMMED: Mr. Chairman, Sir, | have not intended to mislead or misrepresent anything
what is in my possession. As a Member of this House and as a politician, | also feel what the hon.
Member feels.

SHRI BALBIR PUNJ: Do something, Sir. We can feel but you can do something.
...(Interruptions)...

SHRI E. AHAMMED?: Sir, whatever information | have, | have shared with the hon. Members of
the House. ...(Interruptions)... | also agree with you on certain points. This has to be looked into.
Action has to be taken and there has to be. ... (Interruptions)...
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SHRI E. AHAMMED: Mr. Prasad, you were also answering the very same thing.
...(Interruptions)... | am also answering the same thing. ...(Interruptions)... Therefore, as a
Minister, as a person who is bound to answer to this hon. House, | will have to share the information
which | have. To the best of my knowledge, | am sharing all these things with you. Is it a fault? Is it
wrong? No. But, at the same time. ... (Interruptions)...
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SHRI E. AHAMMED: | assure the House that all the concerns expressed by the hon. Members
will be taken up very seriously and we will do everything possible that we can.

SHRI BALBIR PUNJ: Can you give us a time-frame within which you will be able to bring out a
scheme to stop all these things ? Can you please give us a time-frame?

SHRI E. AHAMMED: Sir, these are the matters. ...(Interruptions)... the hon. Member must be
knowing that this is a railway issue, which has many zones and divisions spread far and wide in India.
| cannot give a time-frame. Only thing which | can tell is that we would seriously consider this issue.
...(Interruptions)...

MR. CHAIRMAN: Let there be order in the House. Ms. Mabel Rebello. Question please.



MS. MABEL REBELLO: Sir, | have a straight question. Just now, it was said that the TTE was
carrying six crore of money when the CBI raided. | want to know whether the TTE had really collected
the money or he was a conduit for some other money of some businessman or somebody else. It is
not possible for him to collect six crore. of rupees in one journey.

SHRI E. AHAMMED: Mr. Chairman, Sir, according to the information which | have, this particular
culprit, this delinquent TTE, on examination and raid, had only about forty thousand rupees, and, not
an amount of six crore of rupees, which is being mentioned. As per the information given to me after
all the calculations and all these things, under no circumstances, even if all these things are used, it
could be six crore of rupees, because as per the book taken from him, it can have forty thousand of
rupees. ...(Interruptions)... Therefore, as per my information, six crore of rupees is not reasonable
amount. ... (Interruptions)...

MR. CHAIRMAN: Question No. 203. (Interruptions)

Y bl U W, T 6 PRIS BUY fBER MU? ..(FGHM)... Where is that money?
(Interruptions)

MR. CHAIRMAN: No interjection, please. ... (/nz‘errupt/ons). .. No interjection.
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MR. CHAIRMAN: Ms. Rebello, you have asked your question. That is enough. (/nterrupt/ons)
No, no. -T&l, 39 98 ST ...(GLM)... Question No. 203
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Depletion of fertility of land due to use of chemicals

t%203. SHRI BRIJ BHUSHAN TIWARI:tt
SHRI BHAGWATI SINGH:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is aware that due to use of chemicals, the fertility of land is being
destroyed and as a result the farms are turning barren;

(b) if so, the measures being taken by Government to make the farms cultivable and the
names of the chemicals which are affecting the land; and

(c) the details thereof?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) to (c) A statement is laid on
the Table of the House.

Statement

(a) to (c) Balanced and judicious use of chemicals such as nitrogenous, phosphatic and
potassic chemical fertilizers and registered pesticides, primarily used in agriculture in the country is
not known to cause damage to soil health and fertility. However, imbalanced and injudicious use of
chemical fertilizers has been observed to have affected soil health and productivity in some parts of
the country. Details of measures being taken by the Government for maintenance and improvement
of soil health for cultivation are as follows:

(i) Encouragement to use of organic manure and bio-fertilizers under different schemes of
Department of Agriculture & Cooperation such as the National Project on Organic Farming, the
National Project for Management of Soil Health & Fertility etc.

(i) Encouragement to soil test based use of fertilizers under the National Project for Management of
Soil Health & Fertility.

(i) Integrated Pest Management programme through training of farmers by organizing Farmers' Field
Schools.
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T Original notice of the question was received in Hindi

t1 The question was actually asked on the floor of the House by Shri Brij Bhushan Tiwari.
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continuously BT BT 8 3R &I <<t 81 3% =T 4 3! TRE BT record B39 & 11 SR IR Hed
T 3R I W 39 IR H RIT 3R 81 &7 &, SEd & IR {5 &l Foltg <<t &1 7R a¥ft S8t Bt
observation Jg! %\T fr arR balancely use fopam %\' a1 S E?, RRCARICER | %, AfPT TR
imbalancely or injudiciously use fopan NI I SIPT IR BIAT &1 T8 BT B B ﬁﬂ{ STl &1
organic 3R STH! fertilizers & W TR fear % IR 9 Qﬁ?ﬂ Eal encourage Exgkd %I'R’ D
BT H &1 TS Bl

it goruoT Ryar : wEIey, AR TR BT 48 1 T A1 8, S qN H HA Sff 7 370 IR H 3
T IS8T @ a1 o1 78 T 81§ w301 St & qo =redn § & saa! Sl salea @1 8
i fAftr=1 ol § ARBIR GRT S AATE G7E TS &, PRI &, S DT bl 1 Ufel &2 S
S IR BIS R TS & A1 L2

off IRE TR - Organic farming T 3R bio-fertilizers T At 3BT IR YT %, m Zﬁ’s‘ TR
T 2 Sﬂ%ﬁ 1T vermicompost BT ot encourage B BT B fHar 7T Tl 31 WWWW
Gﬂg E1 Horticulture Mission # vermicompost g organic farming % & | fopeft 7 fora &1 < Sy
THTET WEANT T RITGT 7SS B & oY & provision fRT 7T 2 3R S B IS &1 81 B =
81 V&1 & T I 2003-2004 H 379 2 H organic farming BT YRAT 42 F9IR EaCIR AT ST 3MTST 4 G
64 BIR FICAR W UET 17 B1 I8 98 2, VAT T8 7, TR 39 I TR fHAM M 71 3% & &R
SPHT TS 91 TN 21 AT organic 3R ATI-ATY vermicompost &1 MaeIHAT Bl fhar TprR
B TR

it wraeht g : ATTER, AR A S 7 97 wWer et § 6 e SdRel & srigferd
3R arfadeyul TN | T2 F $B AW H TR TAT ITUTEHAT IR TG TSI 51 AR, A H24
ST R H ST =TE § 5 1 ST & STelTdT SHT g AN W W TSI S iR R Ig 9a B &
PICATEID T3l b SR I H§ AR P G H WD U I SATET pesticide AT T8 ?

SHRI SHARAD PAWAR: Sir, | don't think this question is related to it. But | know a littie bit about
the pesticide residue in some of the items because | headed a Parliamentary Committee on this
subject. It has been proved that there are certain areas where fertilizers have been used injudiciously
and that does affect vegetables, fruits and even the health of human beings and animals.

ft wraeh R : A=A L.
st FUTIRY : STTIHT FATA 81 AT ..(FGHTH).... No second question. 3 T agaal

Y e Agdd) : 27, fawa W= 4 S =] 7 srgHeT & 918 I8 U § SR S9! Rue
0 ‘:ﬁqﬁ' 2 fh chemical fertilizer % <FTIAR ?RﬁTITH I ST AT soil BT moisture retention capacity
Gﬁ'\’B‘ﬂﬁWorganic substances,Fﬁ@?ﬂ%ﬁﬂﬂ?ﬁm%,waﬁﬁwmﬁéﬂﬁlﬁ
W%ﬂ?ﬁﬁ?‘cﬁrecommendaﬂonmﬁ,wmﬁwﬁwaﬁwmﬁﬁﬁﬁ
HHRE I IE WIS 8, I8 STHIF BT THI-IHIT WX periodically SR e @iy, dife St
fertility improve BIi &1 H Jg ST =78 &1 g b 89N AR ST 90 | ST81 100 RIS A SATET DI
JAMETET B, U I81 WRI I I8 BT Fahal § b 99-99 28” IR 7RI # S human waste F&er 8,
Gﬁﬁ?wmﬁ%ﬂﬁmwé, I waste BT IR proper management Sﬁ'\’treatment %Eﬂ’q’
PHRE W& H convert B BT FATRT [HAT ST, AT 7 bael SART I T Bl X B BT Tb 9!
RN BT FHTET 1T, gieth BHRI soil fertility ST fFARAR BAGIR BTl < W81 ¥, 9% U 3t
|re W Iy B S|
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# 3T ATEH A HA Al F Y§ S 918 § [ 59 WR 3P IR AR f6ar 721 8 ofk 59 W)
gt 4 g3 8, O R WRBR 7 39 e #, o -9 A= wreR €, 99-99 TR €, 981 & daw
wieH # IS WIg # 9ee & wiicd o &1 fhelt 9t A R AR e g2 9fs &, dvag
AT e T g1 BN 3R Bd AR B SN ? $7 IR H AT H24]1 SN I BT B B

SHRI SHARAD PAWAR: There are two opinions about the usefulness of the organic fertilisers.
Definitely, it is useful. But, the suggestion which has been made here is mainly restricted to urban
areas. In fact, the Agriculture Ministry doesn't handle the sewage plants in urban areas and others. It
is the responsibility of the civic bodies. We do try to communicate to all the civic bodies that they
should try to encourage and they should try to set up these plants which will be ultimately useful and
will be a sort of paying proposition also for these institutions.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, the hon. Minister for Agriculture answered about
the use of chemical fertilisers which spoils the fertility of the agricultural land. Also, excess use of
watering or irrigation brings the salinity up to the surface as a result of which fertility of the land and
health is affected. As it has been observed in the Euphrates and Tigris valley of Iraq, excess irrigation
has affected the fertility of the land? Is it happening in our country also?

SHRI SHARAD PAWAR: Here, excess irrigation is also creating problem, particularly where there
is deep black soil. We have seen in many areas where there is deep black soil that water-logging has
created serious problems. There are certain areas in Punjab, Haryana, Andhra Pradesh and
Maharashtra where too much water has definitely created problem and that is why, continuously, a
sort of education about the importance of judicious use of water has been given through the

universities and others and also through the extension services.

SHRI TIRUCHI SIVA: Sir, the lessons taken by the Government for maintenance and
improvement of soil health for cultivation are mainly related to the farmers like encouraging them to
use organic manures and bio fertilisers, encouraging them to soil test based use of fertilisers and
training them through integrated pest management programme. Sir, | would like to ask the hon.
Minister: What is the present arrangement for checking the quality of the fertilisers manufactured?
Are they up to the prescribed standard?

SHRI SHARAD PAWAR: Sir, as you see, there is a certain process which has been taken by the
Government of India with the help of State Governments, particularly to create awareness in the
farmers, about the impact of this indigenous use of fertilisers and chemicals. We have, practically,
taken certain samples, in fact, in the year 2007-08. The Department has taken more than 69.68 lakh
samples of the soil and an analysis was made, and has been communicated to the farmers. In the
last Budget, the Government of India has taken a decision to set up 500 new soil testing laboratories
and 250 mobile soil testing laboratories which will, ultimately, help the farmers, give them a card. Our
desire is to provide a Soil Health Card to each and every farmer in the country. That process has
been started and that soil Health Card will give him the guidance about how much and what type of
fertilisers he should use and what, exactly, is the deficiency there. And we are absolutely confident
that it will benefit the beneficiary. Simultaneously, we are also propagating to use organic compost
and vermicompost.
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MR. CHAIRMAN: Question 204. ... (Interruptions)...

SHRI TIRUCHI SIVA: Sir, what about checking the quality of fertilisers? ... (Interruptions)... He
has not answered that. ...(/nz‘errupz‘/‘ons)... They are manufacturing fertilisers, Sir.
...(Interruptions)...

AN HON. MEMBER: It is a very important question, Sir. ...(Interruptions)... | have a
supplementary on this.

Supply of fertilizers

*204. SHRI JESUDASU SEELAM 1t
DR. T. SUBBARAMI REDDY:
Will the Minister of CHEMICALS AND FERTILISERS be pleased to state:

(a) whether Government has taken various measures to ensure supply of fertilizers required
by farmers during 2009 kharif season;

(b) if so, what is the total quantity of fertilizers supplied to farmers in each State;

(c) whether States of Karnataka and Andhra Pradesh have increased fertilizer supply to
farmers;

(d) if so, what is the total quantity supplied to States by Union Government for distribution to
farmers; and

(e) whatis the position of fertilizer stocks in each State ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA) : (a) to (e) A statement is laid on the table of the House.

Statement

(a) to (e) Yes, Sir. State-wise, month-wise requirement, availability, sales and closing stock of
Urea, DAP, MOP and complex fertilizers during Kharif 2009 (April - June, 2009) is given in the
enclosed Statement (see below). As can be seen, the availability of urea has been adequate enough
to sustain the sales. There is no shortage of DAP and MOP in the country, however, there may be
little tightness in availability of complex (NPK) fertilizers because of low level of indigenous
production and also as these can not be imported as they are not covered under existing concession
scheme.

The steps taken for smooth distribution and increasing the production of fertilizers are as under:

i) The movement of fertilizers will be monitored throughout the country by an on-line web based
monitoring system (www.urvarak.co.in) also called as Fertiliser Monitoring System (FMS);

i) The subsidy on fertilizer is being paid only when it reaches the district;

i) Department of Fertilizers has notified uniform freight subsidy scheme to transport fertilizers upto
block level.

iv) The gap between requirement and indigenous availability of Urea is met through imports; and

v) New pricing policy for attracting investment in urea sector has been announced on 4th
September, 2008. Further, fertilizer sector has been given highest priority in allocation of gas, for
debottlenecking, expansion and revival projects in the country.
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Statement

State -wise, month-wise requirement, availability, sales and closing stock of Urea, DAP, MOP, Complex fertilizers during Kharif 2009

Kharif 2009
Urea (000" MTs)
April 2009 May 2009 June 2009

States Requirement  Availability Sales Closing  Requirement  Availability Sales Closing Requirement  Availability Sales Clising

Stock Stock Stock
1 2 3 4 5 6 7 8 9 10 1 12 13
Andhra 35.00 148.26 28.73 119.53 65.00 215.35 58.00 167.34 200.00 290.64 141.15 149.49
Pradesh
Karnataka 40.00 68.59 44.83 23.76 60.00 81.61 51.05 30.56 130.00 135.91 112.27 23.64
Kerala 10.50 13.63 8.69 4.94 10.25 13.16 9.48 3.68 20.00 21.16 16.92 4.25
Tamil Nadu 55.00 65.74 53.78 11.96 60.00 62.06 53.46 8.60 80.00 79.93 72.36 7.57
Gujarat 65.50 117.14 78.63 38.51 59.00 131.77 61.17 70.61 140.00 226.11 166.54 59.58
Madhya 26.00 75.17 15.85 59.32 71.50 123.77 36.98 86.79 136.50 185.49 103.72 81.76
Pradesh
Chhattisgarh 97.00 79.37 39.30 40.07 97.00 88.26 25.26 63.00 144.50 125.96 84.56 41.40
Maharashtra 225.04 160.62 113.03 47.59 212.08 276.06 207.73 68.33 202.94 304.84 272.58 32.28
Rajasthan 34.00 84.87 35.34 49.53 55.00 107.38 38.95 68.44 %0.00 148.94 87.10 61.85
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1 2 3 4 5 6 7 8 9 10 i 12 13
Haryana 50.00 77.7 33.84 43.33 100.00 156.85 84.03 72.82 210.00 220.74 163.88 66.85
Punjab 100.00 161.03 90.95 70.08 300.00 258.72 177.58 81.14 250.00 305.23 237.98 67.25
Himachal 5.00 3.09 0.03 3.06 10.00 8.97 5.21 3.75 15.00 12.37 7.57 4.80
Pradesh

Jammu 13.61 13.81 9.16 4.66 25.72 13.31 7.61 5.70 14.26 16.93 10.12 6.81
& Kashmir

Uttar 200.00 382.95 127.21 256.74 500.00 644.17 298.09  346.08 700.00 719.47 331.57 387.89
Pradesh

Uttarakhand 2.50 10.03 5.53 4.51 23.00 21.70 15.70 6.00 30.00 37.79 22.95 14.85
Bihar 75.00 94.01 33.67 60.34 75.00 168.63 75.09 83.54 150.00 184.59 94.17 90.42
Jharkhand 3.00 5.53 2.67 2.86 5.00 13.22 4.66 8.56 30.00 26.63 12.76 13.86
Orissa 10.00 26.69 6.02 20.67 20.00 46.87 9.10 37.77 40.00 58.49 20.83 37.66
West 30.10 81.48 33.57 47.91 42.40 103.07 53.25 49.82 81.20 110.45 53.87 56.58
Bengal

Assam 10.80 22.83 20.06 2.77 15.60 23.46 21.25 2.21 25.20 28.41 25.66 2.75
ALL INDIA 1095.10 1697.39 78596  911.11 1816.59 2555.55 1303.61 1254.75 2706.51 3250.62  2038.96  1211.65
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Kharif 2009

DAP (000" MTs)
April 2009 May 2009 June 2009

States Requirement  Availability Sales Closing  Requirement  Availability Sales Closing Requirement  Availability Sales  Closing

Stock Stock Stock
Andhra 25.00 35.55 19.79 15.76 60.00 126.15 84.50  41.64 80.00 193.74 107.46  86.28
Pradesh
Karnataka 30.00 61.83 60.92 0.91 75.00 144.07 135.73  8.33 123.30 164.33 127.68  36.65
Kerala 2.00 1.50 1.38 0.12 2.00 2.18 2.18 0.00 4.50 10.27 9.77 0.50
Tamil Nadu 22.00 29.32 26.76 2.56 23.00 34.03 26.18 7.86 30.00 55.65 53.17 2.47
Guijarat 33.80 58.47 52.47 6.01 97.80 161.31 70.87  90.44 100.00 201.07 MmM.33  89.73
Madhya 31.50 67.15 44.78  22.37 139.50 147.06 64.26  82.81 112.50 212.57 14416 68.41
Chhattisgarh 27.00 26.17 23.33 2.85 27.00 45.44 33.19 12.25 40.50 55.37 43.63 .74
Maharashtra 30.23 268.86 251.92  16.94 124.86 326.65 311.81  14.84 126.85 149.93 146.05  3.88
Rajasthan 13.00 21.32 12.87 8.46 18.00 59.97 53.81 6.16 60.00 78.66 72.49 6.17
Haryana 10.00 24.36 14.78 9.58 40.00 106.28 98.72 7.56 85.00 87.75 74.42  13.34
Punjab 60.00 28.50 28.13 0.37 30.00 96.81 88.03 8.78 75.00 73.78 58.58 15.20
Jammu & 6.79 0.00 0.00 0.00 14.37 10.53 10.52 0.01 9.26 7.91 7.51 0.40
Kashmir
Uttar Pradesh 50.00 57.17 36.75  20.41 50.00 205.56 149.28  56.28 100.00 245.33 163.97  81.35
Uttarakhand 2.00 3.07 3.05 0.02 2.00 4.64 4.63 0.01 2.20 7.88 5.06 2.83
Bihar 15.00 15.24 3.01 12.23 25.00 39.22 23.69 15.53 50.00 24.94 16.85 8.10
Jharkhand 2.50 1.39 1.39 0.00 5.00 7.02 4.4 2.61 20.00 16.42 11.33 5.09
Orissa 2.00 7.34 7.33 0.01 5.00 10.37 4.74 5.63 24.00 58.17 33.93  24.25
West Bengal 11.90 22.94 19.49 3.45 15.50 36.73 31.20 5.53 32.90 53.47 34.22  19.25
Assam 1.35 0.00 0.00 0.00 1.95 0.00 0.00 0.00 3.15 4.45 4.37 0.08
All India 378.03 730.20 608.70 122.05 759.10 1565.01 1198.27 366.26 1084.70 1707.18 1231.42 475.75

15



Kharif 2009

MOP (000" MTs)
April 2009 May 2009 June 2009

States Requirement  Availability Sales Closing  Requirement  Availability Sales Closing  Requirement  Availability Sales  Closing

Stock Stock Stock
Andhra 20.00 28.33 6.43 21.90 20.00 34.31 14.08 20.23 35.00 66.76 51.13 15.63
Pradesh
Karnataka 30.00 37.74 26.91 10.84 27.00 37.82 31.98 5.84 51.00 76.23 70.27 5.95
Kerala 9.80 8.67 7.21 1.46 11.20 12.85 11.20 1.66 15.70 26.57 21.18 5.40
Tamil Nadu 45.00 28.09 18.80 9.30 30.00 34.01 21.75 12.25 53.00 51.36 34.14 17.22
Gujarat 13.10 27.34 20.99 6.35 14.50 22.87 18.11 4.76 20.70 25.49 23.17 2.32
Madhya 3.50 28.24 1.56 26.67 30.10 26.67 6.23 20.45 20.30 28.19 17.45 10.74
Pradesh
Chhattisgarh 12.00 11.20 5.08 6.12 13.80 18.61 9.97 8.65 18.00 16.52 10.23 6.29
Maharashtra 28.70 74.81 49.63 25.17 25.06 73.02 56.37 16.65 58.14 63.62 57.86 5.76
Rajasthan 1.30 1.1 5.18 5.93 0.80 8.53 3.70 4.83 1.70 5.73 2.48 3.25
Haryana 5.00 18.91 9.95 8.96 5.00 8.96 3.32 5.64 5.00 5.64 5.64 0.00
Punjab 8.00 18.99 3.90 15.09 8.00 7.7 7.63 9.55 10.00 12.19 9.57 2.62
Jammu & 2.93 0.00 0.00 0.00 2.86 0.27 0.27 0.00 2.30 0.00 0.00 0.00
Kashmir
Uttar Pradesh 15.00 43.42 10.88 32.54 15.00 39.26 5.75 33.51 20.00 33.51 26.63 6.88
Uttarakhand 0.00 0.02 0.00 0.02 0.50 0.02 0.02 0.00 1.00 0.00 0.00 0.00
Bihar 5.00 30.47 5.19 25.28 10.0.0 38.97 15.49  23.48 20.00 26.19 17.27 8.91
Jharkhand 0.00 2.96 0.38 2.58 0.50 2.84 0.34 2.50 1.50 5.08 3.55 1.54
Orissa 2.50 21.57 2.73 18.84 12.50 23.85 7.12 16.73 24.50 25.69 16.31 9.38
West Bengal 12.32 25.06 10.04 15.02 14.10 47.90 30.22 17.68 17.80 35.33 25.91 9.42
Assam 5.04 13.77 3.28 10.49 7.28 22.71 12.33 10.38 11.76 10.38 3.95 6.43
All India 220.67 431.66 188.81 242.85 249.81 472.08 257.27 214.80 390.43 518.64 399.19 119.46
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Kharif 2009

Complex (000" MTs)
April 2009 May 2009 June 2009

States Requirement  Availability Sales Closing  Requirement  Availability Sales Closing Requirement  Availability Sales  Closing

Stock Stock Stock
Andhra 120.00 122.45 66.63  55.82 100.00 179.96 17.49  62.47 150.00 201.26 152.28  48.98
Pradesh
Karnataka 50.00 86.24 76.55 9.69 76.90 107.45 93.65 13.80 109.50 94.51 84.20 10.31
Kerala 12.50 22.49 16.06 6.44 14.75 20.21 15.79 4.42 23.25 29.95 27.58 2.37
Tamil Nadu 28.50 41.89 36.53 5.36 34.50 56.56 52.84 3.72 26.50 50.19 44.72 5.47
Gujarat 20.50 52.82 28.97  23.85 38.80 67.91 47.23  20.68 38.50 35.73 16.95 18.77
Madhya 11.85 20.12 7.30 12.82 54.35 30.79 22.76 8.04 84.55 13.13 6.01 7.1
Pradesh
Chhattisgarh 10.30 10.50 7.82 2.67 26.50 18.13 13.19 4.95 32.90 17.33 14.65 2.68
Maharashtra 80.75 96.89 78.90 17.99 105.94 102.48 80.87 21.81 141.42 121.91 103.46  18.45
Rajasthan 3.40 2.51 1.92 0.59 9.00 3.36 2.77 0.59 11.85 4.81 4.13 0.68
Haryana 1.00 3.44 2.67 0.77 6.00 1.76 0.93 0.82 5.00 1.65 1.21 0.43
Punjab 6.00 5.26 2.56 2.70 5.50 3.20 1.20 2.00 5.50 2.32 0.37 1.95
Himachal 2.60 0.00 0.00 0.00 2.55 2.66 2.58 0.08 2.60 0.08 0.07 0.01
Pradesh
Uttar 50.00 50.39 27.59  22.80 50.00 55.36 38.54 16.82 50.00 42.29 24.69 17.60
Pradesh
Uttarakhand 2.00 0.05 0.00 0.05 10.00 4.61 4.39 0.22 10.00 0.22 0.16 0.05
Bihar 15.00 15.71 10.10 5.61 25.00 33.82 25.43 8.39 42.50 26.63 18.93 7.70
Jharkhand 1.00 3.29 3.28 0.01 3.00 8.43 8.18 0.25 4.50 4.39 4.37 0.01
Orissa 6.70 14.16 3.55 10.61 17.60 33.33 17.13 16.20 35.30 49.59 22.39  27.20
West Bengal 21.05 76.47 65.33 1.14 22.60 56.00 47.40 8.60 32.00 46.23 41.43 4.80
Assam 0.50 2.57 0.00 2.57 0.72 0.00 0.00 0.00 1.16 0.00 0.00 0.00
All India 445.58 627.44 433.30 188.15 606.01 788.42 59472  193.70 812.28 745.67 571.06 174.61
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SHRI JESUDASU SEELAM?: Sir, this is regarding the status of availability of urea. It is reported
that there is a low level of indigenous production, and this cannot be imported as it is not covered
under the existing concession schemes. That means, there is a room for worry because urea is one
of the important components of the fertiliser group. Sir, four, five months back, the Cabinet
Committee on Economic Affairs approved, or seems to have approved, a new policy of the
Government for giving encouragement to the fertiliser companies producing urea to switch over from

the furnace oil to gas based units. It is also reported that the conversion of. ... (Interruptions)...
MR. CHAIRMAN: Question, please.
SHRI JESUDASU SEELAM: Sir, unless | give some background ... (Interruptions)...
MR. CHAIRMAN: | am afraid, you cannot read the background. ...(Interruptions)...

SHRI JESUDASU SEELAM: What is the status of the Government's policy of giving
encouragement to companies converting from fuel, oil to gas based units in manufacturing urea and

what is the status of ... (Interruptions)...
MR. CHAIRMAN: One question.

SHRI JESUDASU SEELAM: What is the status of Government's intention? It is not
related... (Interruptions)... It is not attracting the private investment to boost the production, to meet
the shortage, or the likely shortage, of important components of fertilisers, i.e. urea, Sir. What is the
intention of the Government to move towards nutrient based subsidy regime instead of current

product pricing regime. It is reported that it will attract. ... (Interruptions)...

MR. CHAIRMAN: Will you please complete your question now and allow the hon. Minister to

answer?
SHRI JESUDASU SEELAM: Yes, Sir.
MR. CHAIRMAN: Thank you. ...(Interruptions)...

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, the Cabinet Ministers are here.

...(Interruptions)...

SHRI SRIKANT JENA: Sir, there are three questions, probably, in this one question! One is the
availability of the urea. Urea is sufficiently available in the country, and absolutely, there is no room
for worry or any shortage so far as urea is concerned. We do import towards the end if it is required.
Last year, we imported, but the major portion of urea production is available in our country. So far as
the shifting of the existing units to gased based those are not gas based, is in the process, the policy
is to make available gas to the plants fertilizer on priority so that the productivity is raised and also the
cost of production, is lower and we can proceed on that. We are hopeful that by 2010-11, the gas will
be available and we can convert our naphtha and other fuel based plants into gas based plants, and

that will solve the problems of our indigenously available urea production in this country.
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MR. CHAIRMAN: Second supplementary, please.

ST, (3Tl ST Q. FUGaAT : WY, IR U LG BT I 2

st FUIRT : STIHT IRY o7 JET B ..(FALH). .

1. (sihrelt) ToTT UL RO : W), FRT ERAT HT U B ..(HIHTH). .

DR. T. SUBBARAMI REDDY: There is no point of order during the Question Hour, Sir,.

...(Interruptions)...

S1. (3frwet) ST Q. 2UGeT < ¥R, IR TS g & b Yerd FAfIRex WY a1t e €, Yerd & g
WY SV T MY ....(FGEH)... TR, T R FdRD HAT Y 31T 71 © ... (FqEH)...

SHRI JESUDASU SEELAM: Sir, let me complete my second supplementary. ... (Interruptions)...
31, (sl ToT UL BUgeT : W), YT SR iR WA oft oot 7E £ . .(cHam). .

SHRI JESUDASU SEELAM: Sir, let me complete my second supplementary. ...(Interruptions)...

Let me complete my question, Sir. ... (Interruptions)...

S1. (STl SToT1 Q. 3O : TR, 59 Pls A A1 AT 2 . (FEIH)... IR, 59 Bs {3l T8l
AT & T ST T B9 forg Tl 8, T M9 T Bl fog) 7S 8 Gl BI7? ...(;ae ). .

DR. T. SUBBARAMI REDDY: This is a point of disorder. This is not a point of order.

...(Interruptions).... This is a point of disorder, not a point of order. ...(Interruptions)...

MR. CHAIRMAN: Please resume your seats. ...(Interruptions)... Please. ...(Interruptions)...
qiftr Sft, 3MY I8 TSU ..(FAHUF)... WSl 96 S8Vl ..(FGEM)... Mr. Siva, please.
(Interruptions)... Please. ...(Interruptions)... Just one minute. ...(Interruptions)... Let me clarify
one thing. For supplementary, the rule is that if more than one supplementary is asked by the same
person, only one will be answered by the Minister concerned. Thank you. Please ask your second

supplementary. ...(Interruptions)...

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, my point is not about the supplementary.

...(Interruptions)...

DR. V. MAITREYAN: Sir, that is not the point. ...(Interruptions)... The Cabinet Minister was

here and when the question was asked he just walked out. ...(/m‘errupz‘/ons)...
DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir,... (Interruptions)...

MR. CHAIRMAN: | am coming to you. Please. (Interruptions)... You have already made a

request to ask a question. ...(Interruptions)...
DR. V. MAITREYAN: She is not asking for a supplementary. ... (Interruptions)...
SHRI JESUDASU SEELAM: Sir, with your permission, ... (Interruptions)...

DR. V. MAITREYAN: Sir, this is a point of order. This is not a supplementary.

...(Interruptions)....
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SHRI TIRUCHI SIVA: Sir, what is the point of order? ... (Interruptions)....

DR. V. MAITREYAN: The Minister was here. ...(Interruptions)... He just walked out when the
question was taken up. ...(Interruptions)... We would like to know whether he has got your
permission to walk out. ... (Interruptions)... The Minister was very much here when the question was
asked. ...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... Please resume your places. ... (Interruptions)...

AN. HON. MEMBER: Sir, there can't be a point of order during Question Hour,
...(Interruptions)...

MR. CHAIRMAN: Dr. Maitreyan, please. ...(Interruptions)... Please resume your places.
...(Interruptions)... Can we go ahead with the Question Hour? ...(Interruptions)... Please.
...(Interruptions)... Please, hon. Members. ... (Interruptions)...

SHRI TIRUCHI SIVA: You can't say like that. ... (Interruptions)..

MR. CHAIRMAN: Mr. Siva, please resume your place. ...(Interruptions)... Please.
...(Interruptions)... Please resume your places. ... (Interruptions)...

DR. V. MAITREYAN: Mr. Jena is a very senior Member. ...(Interruptions)... He is a veteran
Congress Member. ...(Interruptions)... We have respect for him. ...(Interruptions)... Mr. Jena
should be made the Cabinet Minister. ...(Interruptions)...

SHRI TIRUCHI SIVA: In the reply it has been shown that the reply would be by Shri Srikant Kumar
Jena. ...(Interruptions)...

sft AR : 37T AN i 98 SRV ..(=GEM).... Please. ... (Interruptions)... Mr. Siva, Please.
...(Interruptions ).. Please resume your places. ...(Interruptions)... A Minister of the Government is
answering the question. ...(Interruptions)... Mr. Siva, please don't interrupt. ...(Interruptions)...
Go ahead with your second supplementary. ... (Interruptions). ..

SHRI BALBIR PUNJ: Sir, you are the custodian of the House. ... (Interruptions)...

MR. CHAIRMAN: If you have a point, please raise it through the appropriate means.
...(Interruptions)....

SHRI BALBIR PUNJ: Sir, you are the custodian of the House. ... (Interruptions)...

MR. CHAIRMAN: Please. ...(/nterrupt/ons)... | request you to resume your seats.
(Interruptions)... Please. ...(Interruptions)...

AN HON. MEMBER: Sir, if we had asked further questions, they would have a problem.
...(Interruptions)...

SHRI SRIKANT JENA: | have no problem, Sir. ...(Interruptions)... | have no problem
...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: He is the Cabinet Minister. ...(Interruptions).... He should
respect the House. (/m‘errupt/ons)...
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MR. CHAIRMAN: Please resume your places. ...(Interruptions)... Please. (Interruptions)... We
are trying to cover as many questions as possible. ...(/nterrupz‘/ons)... So, please go ahead with the
second supplementary. ...(Interruptions)... We will discuss that question separately.
...(Interruptions)... We will discuss that question separately. ...(Interruptions)... Mr. Ahluwalia,

please. ...(Interruptions)...

SHRI S. S. AHLUWALIA: Sir, | have a small submission to make. Normally, if a Minister is not
available he sends a letter to you that he will be absent. But he was very much here and when the

question was asked, he just walked out. Why? ... (Interruptions). ..

SHRI TIRUCHI SIVA: No. Sir, it is not like that. ... (Interruptions).... In the answer it is mentioned

"Shri Srikant Kumar Jena". ... (Interruptions)...

MR. CHAIRMAN: | shall look into the matter. ...(Interruptions)... Please. ...(Interruptions)...

Let me look into the matter before | give you an answer. ... (Interruptions)...
SHRI TIRUCHI SIVA: Sir, | humbly submit... (Interruptions)...

MR. CHAIRMAN: Mr. Siva, please. (Interruptions)... | am afraid, | have not given you
permission. ...(Interruptions)... | am not giving you permission. ...(Interruptions)... Please.
...(Interruptions)... Please. ...(Interruptions)... 1 shall look into the points made.

...(Interruptions)... Please. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, there is no such system. A Minister is a Minister, whether he is a
Cabinet Minister or a Minister of State or a Deputy Minister. He is answerable to the House.

...(Interruptions)...
SHRIMATI BRINDA KARAT: What is this, Sir? ... (Interruptions)...
SHRI S.S. AHLUWALIA: Why is he not present here? ... (Interruptions)....
MR. CHAIRMAN: Please sit down. The Leader of the Opposition wants to say something.

SHRI ARUN JAITLEY': Sir, it is a question of dignity of this House. Normally, during Question
Hour, Cabinet Ministers are present to answer the questions. If the Cabinet Minister is busy with
some pressing national assignment and is out of town, he writes to you and takes your permission.
But we can't have a situation that out of the first four questions, questions after questions, are
answered by the Minister of State and then we find a situation that the Cabinet Minister is present in
Delhi, present in the House. But he slips out when his question is about to come. Now we can't have
a situation that the Cabinet Ministers are unwilling to face this House to answer the questions. It is a

question of dignity of this House. ...(Interruptions)...

MR. CHAIRMAN: There is nothing that | can hear. Just one minute. ...(Interruptions)...
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SHRI PRITHVIRAJ CHAVAN: Sir, we don't accept this. A Minister is a Minister. The Minister is
replying to the questions raised by the hon. Members. If the Members are interested in answers, we

are prepared to give answers.
MR. CHAIRMAN: Thank you. Please go ahead with the second supplementary.

SHRI JESUDASU SEELAM: Sir, | would like to know from the hon. Minister whether the
Government is thinking of giving fertiliser agencies to the eligible candidates who fulfil all the criteria,

hailing from depressed and disadvantages sections, namely Scheduled Caste and Scheduled Tribe.
MR. CHAIRMAN: Question please.

SHRI JESUDASU SEELAM: Sir, | am putting question only. | am not doing anything else. Would
the Government award dealerships to these candidates as has been done in other organs of the
Government, that is, the Ministry of Petroleum and Natural Gas and the Ministry of Steel? Will it be

done in the Ministry of Chemicals and Fertilisers also?

SHRI SRIKANT JENA: Yes, Sir, there is a Circular that was issued in 2006 by the Ministry of
Chemicals and Fertilisers that 25 per cent dealerships would be reserved for SC and ST categories.

That has already been done and it is being done.

DR. T. SUBBARAMI REDDY: There is a proposal to put up a plant in Kakinada, Andhra Pradesh,
a non-subsidised fertiliser plant to manufacture 15,000 tonnes a year. Is there any plan to import

50,000 tonnes of fertiliser from countries like Chile and Israel ?

SHRI SRIKANT JENA: Sir, there is no such information at the moment regarding anybody

interested in putting up a plant in Kakinada, privately.

SHRI SITARAM YECHURY': The hon. Minister in his written reply has provided certain information
which is a cause for concern. The concern emanates from the fact that all of us are very
apprehensive about the likely drought situation, the weakness of the monsoon and decline in food
grain production. Here, in the complex Table, that has been circulated, that includes urea and all
other fertilisers, for the first time, Sir, it is shown that in June 2009, the availability is less than the
requirement. This was not the case in the earlier months for anyone of the products. But if you put all
of them together, in the complex Table, the last Table that you have given, you have said that the
requirement in June, would be 812.28 metric tonnes and the availability is only 745.67 metric tonnes.
Now, in the light of the weak monsoon, already in paddy plantation, we are told that the fall has been
to the tune of 63 per cent all over the country. Now, in a situation where there is shortage of
fertilisers, and in the light of the fact that the Government has announced that subsidy will now be
given directly to the farmers, my supplementary is this. How is the subsidy going to be directly given

to the farmers? Has the Government formulated its policy ? No.2,...
MR. CHAIRMAN: Only one supplementary, please.

SHRI SITARAM YECHURY : Sir, it is connected. How would the Government meet the shortage?
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SHRI SRIKANT JENA: In fact, the complex position is not that alarming, as has been stated by
the hon. Member. The point is, we are replacing it wherever it is required by D.A.P. But DAP is also
another form. There is absolutely no problem as far as DAP is concerned. The production of complex
fertilisers in the country is less. But we are net importing it. Requirement, so far, we have been
meeting it. If really required, we may import complex, but, instead of complex, we are also
compensating through the DAP. So,far as direct subsidy to farmers is concerned, it is being
discussed. The Government is thinking in that direction. The Finance Minister has already said so in

his Budget speech and it is still under consideration.
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SHRI SRIKANT JENA: Sir, | rightfully endorse the idea of the hon. Member that the organic

fertiliser has to be encouraged in this country. It is not only this Ministry which is taking steps, but we
are also talking to the Agriculture Ministry. At the same time, the State Governments have a very
important role in this matter, and we will take them also into confidence. As you know, last year, the
subsidy component was very high; it is the case every year. Sir, the subsidy on different fertilisers

was about a lakh of crore rupees... (Interruptions). ..
it vgeeA et : gl wEiey, R ergare 45 B Bl
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SHRI SRIKANT JENA: Therefore, we are trying our best to encourage organic fertiliser so that the
load of the subsidy, on this important fertiliser and on Urea, is reduced, and the soil health is

maintained in this country.
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SHRI SRIKANT JENA: That is exactly what | said in reply to the earlier question. Yes, we are
revamping our brown-field plants now. We are converting them into the gas-based so that
productivity is more and the cost is less. We are also encouraging greenfield fertilizer plants since we
are going to be in a comfortable position, as far as gas availability is concerned, by 2010-11.
Therefore, priority is being given by the Government of India in the availability of gas to fertilizer
plants. We will be in a better position in another one or two years in this country as far as production
of urea and other fertilizers is concerned.

MR. CHAIRMAN: Q. No. 205.

SHRI TAPAN KUMAR SEN: Please, take care of the back-benchers also, Sir. Since the last

question | have been raising my hand. ... (Interruptions)...
MR. CHAIRMAN: Every time an hon. Member raises his hand, it cannot be ... (Interruptions)...

SHRI B.K. HARIPRASAD: Sir, | have also been raising my hand. In Karnataka, farmers have
been agitating over the fertilizer issue. Farmers are dying because of the shortage of fertilizers.
Please, allow us to put some questions. ... (Interruptions)...

MR. CHAIRMAN : Question No. 205.
PleATIP P wY ¥ S1.81.E1. B TR A TR & 17 U= Wy
*205. 37t TTofa FATY HS : T TR R SRS H31 I8 Ta B HUT B

(®) T IT 99 ¢ [ SIS S leAnrd WA W Ifdg & Jave aReR) 9 §
$E TN F T8 Tee I AU SR {6 I 3E §;

(@) F1YE 4 ¢ [F (6 571 Ja oo Wl 4 B %% 8, s dRo1 i wdl e e
qTel W YaTf & YA A Bs 8 B U S 81 W@ 8; 3R

@M ik s A add @RT R 82

A SR IR FA1 # o w3t (s sfiwia 9 : (F) F (1) TF fFaR0 957 F Ted W
g fea mn gl

fAavor

(®) URcHTgS! & IR, STAN, REY e 4 FE a9 Ao BicrRrd R gR
Farford 81 8, S By vd wEatRar vt gy enfid 21 HfY ol wediRar et o siearers
St & e SURT & fof /e @Y Y SISIET S wice i st & i ud [zt
Y 3750 TRBRI §RT G U F AZHA ORI HA P el PIs RUIS 71t 721 g 2

(@) IR (1) SWIB (F) B Ae-ToR YT T8l 33Tl

24



Health hazards of using DDT as insecticide

1%205. SHRI RAJIV PRATAP RUDY: Will the Minister of CHEMICALS AND FERTILIZERS be

pleased to state:

(a) whether it is a fact that inspite of a ban on insecticide chemicals like DDT, licences are
being issued freely to companies on the pretext of use in Government departments;

(b) whether it is a fact that farmers are using them in their fields, whereby several diseases are
being caused by consumption of food items grown therein; and

(c) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA) : (a) to (c) A statement is laid on the table of the House.

Statement

(a) Al matters relating to production, usage, banning etc. of pesticides are governed by the
Insecticides Act, which is administered by the Department of Agriculture and Cooperation.
Department of Agriculture and Cooperation have not received any report regarding issue of licenses
freely by the State Governments for manufacture and sale of banned insecticides such as DDT whose
use has been restricted under the Insecticide Act.

(b) and (c) Does not arise in view of (a) above.
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SHRI SRIKANT JENA: Sir, | am absolutely sure, not a drop of DDT is being given to be used
in agriculture, it is mandatory not to use DDT for agriculture; and we are a party to the Stockholm

t Original notice of the question was received in Hindi
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Convention. The production of DDT is being done only by one factory, which is a PSU, that is, HIL,
and it is being supplied only to Chief District Medical Officers on the advice of the Health Ministry for
the eradication of Malaria and Kala Azar, Not a gram of DDT is being given for any other purpose. |
repeat, not a single drop of DDT is being used in agriculture anywhere in the country.

MR. CHAIRMAN: Second supplementary, please.

SHRI RAJIV PRATAP RUDY: | completely contradict the Minister's statement that DDT is not
being used for agriculture. This is a statement that is completely incorrect. Anyway, | would like to
put another question to the hon. Minister. Is he aware of a research study conducted on lactating
mothers, indicating that every new-born child in Delhi consumes 1.27 miligrams of DDT from every
litre of milk consumed. Is the Minister aware of it and is he going to take a comprehensive action
against the misuse of DDT in agicultural produce and other places, which is completely banned?

SHRI SRIKANT JENA: If we receive any complaint or information about leakage of DDT for any
purpose other than the eradication of Malaria and Kala Azar, stringent action shall be taken.

MR. CHAIRMAN: Question Hour is over.
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what is being spoken in the House.

MR. CHAIRMAN: Please. Question hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Introducing of Pentavalent Vaccine for National Immunization Programme

*206. SHRI RAJEEV SHUKLA:
DR. T. SUBBARAMI REDDY:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to states:

(a)  whether his Ministry has decided that a long pending proposal for introducing Pentavalent
Vaccine in the National Immunization Programme will be considered soon;

(b)  whether this plan has already been cleared by the Finance Ministry;
(c)  whether his Ministry is looking at Vaccine's availability;

(d) whether his Ministry is also negotiating with World Bank to get some funds for the
Scheme; and
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(e) if so, by when a final decision in this regard is likely to be taken and what aid World Bank
has agreed to give?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) Yes,
Sir. Based on recommendation of the National Technical Advisory Group on immunization (NTAGI),
a decision has been to introduce Pentavalent combination vaccine of DPT-HepatitisB - Hib
(Haemophilus influenzae b) in 5 states, namely, Himachal Pradesh, Jammu and Kashmir,
Karnataka, Kerala and Tamil Nadu during 2009-10 to 2011-12.

(b)  Expenditure Finance Committee in its meeting on 9th June, 2009, has recommended the
proposal with few observations; reply to these will be incorporated in the final 'Note for Cabinet
Committee on Economic Affairs'.

(c) The domestic vaccine industry has assured adequate availability of Pentavalent vaccine.

(d) and (e) Yes, Sir. A letter seeking funds from the World Bank was sent to the Department of
Economic Affairs, Ministry of Finance, in June, 2008.

Decline in Steel Export

*207. DR. T. SUBBARAMI REDDY:
SHRI GIREESH KUMAR SANGHI:
Will the Minister of STEEL be pleased to state:

(a) whether steel exporters, who have largely withstood steep decline in US steel imports
from a peak level of 41 mt. in 2006 to 31 mt. in 2007 and further to 30 mt. in 2008, have finally lost
steam with the advent of slow down;

(b)  whether India was the second major gainer with unit price earned on steel exports going
up by 79.9 per cent from $816 per tonne in 2004 to $ 1468 per tonne in 2008; and

(c) if so, what are main reasons for showing decline in steel export and what are the steps
being considered in this regard ?

THE MINISTER OF STEEL (SHRI VIRBHADRA SINGH): (a) Total finished steel exports from
India and also to the United States of America (USA) for the period 2005-06 to 2009-10 (April-June)
is given in the table below:

(in million tonnes)

Year Total Finished * Steel Export to USA % Share
Export from India

2005-06 4.801 0.66 13.75%
2006-07 5.242 0.74 14.12%
2007-08 5.077 0.41 8.08%
2008-09 3.658 0.44 12.02%
2009-10 (Apr-Jun) 0.426 0.05 11.74%

(*finished carbon and alloy steel)
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As may be seen from above, steel export from India to USA is between 8-14%. However with
the advent of global economic slowdown in post October 2008, total steel exports from India has
declined by (-) 19.6% between September 2008 and March 2009 and by (-) 37.8% between April-
June 2009 on year-on-year basis. Decline in steel exports from India has not affected the domestic
steel industry as the Indian steel consumption has shown a rising trend. During January to June
2009, steel consumption in the country has grown by 4.4% on year-on-year basis.

(b) International steel prices were in the range of US$ 410-570 in 2004 which rose to US$
1000-1260 during April-September 2008. During this period price of input materials like coking coal
and iron ore also increased substantially leading to rise in cost of production of steel. However there
is no authentic information that India was the second major gainer in terms of unit price of export as
placed in the question.

(c) As stated earlier Indian exports started to decline as domestic demand grew at a faster
pace compared to domestic production. However, the sharp decline after October 2008 can be
attributed to the global financial meltdown. The widespread recession in the global economy and the
subsequent crisis in the automobile, consumer durable and capital goods industries all over the world
and especially in the destination markets for Indian exports of steel resulted in decline in steel
exports. The following policy initiatives have been taken by the Government to boost the export of
steel:

(i) Export Duty on all steel items (except melting scrap) withdrawn w.e.f. 31.10.2008.
(i) Duty Entitlement Pass Book (DEPB) rates on steel items restored w.e.f. 14.11.2008.
Electrification of rail sections
1%208. SHRI KRISHAN LAL BALMIKI: Will the Minister of RAILWAYS be pleased to state:
(a) the policy of her Ministry for electrification of rail sections;
(b)  whether it is not appropriate that maximum rail sections be electrified; and

(c)  the total number of proposals received from the State of Rajasthan for electrification of rail
sections along with the present status thereof?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) Electrification of railway
routes is decided based on the operational requirements and financial viability .

(b) Yes, Sir. It is desirable to electrify rail sections which satisfy the criteria of operational
requirements and financial viability. In the state of Rajasthan, 600 out of 5683 Route Kilometres
(RKMs) are electrified and in the country as a whole 18942 out of 63273 RKMs are electrified.

(c)  The following proposals for electrification of rail sections have been received in about last
three years pertaining to the routes passing from the State of Rajasthan and their present status is as

under:-

t Original notice of the question was received in Hindi
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S.No. Name of the proposed Status
section(s)

1 Bina-Kota Electrification work is in progress and
targeted for completion by March 2010.

2 Jaipur-Sawai Madhopur Proposal under consideration.

3 Ratlam-Neemuch-Chittorgarh For electrification, these sections are
not in the priority at present.

4 Delhi-Jaipur-Ahmedabad

5 Agra-Bharatpur

6 Kota-Chittorgarh

7 Kandla-Bhatinda

Universal Immunization

*209. SHRI P. RAJEEVE: Will the Minister of HEALTH AND FAMILY WELFARE be pleased to
state:

(a)  whether the objective of universal immunization programme have been fulfilled;
(b) ifnot, the reasons therefor; and

(c) how many children have been immunized under this programme during the last three
years?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) and (b)
The Universal Immunization Programme (UIP) has fulfilled the objective to a large extent by
protecting against 6 deadly Vaccine Preventable Diseases (VPD) namely, Tuberculosis, Polio,
Diphtheria, Tetanus, Pertussis and Measles.

Al efforts are being made to increase immunization coverages uniformly in all the states.

(c)  The recent District Level Household Survey (DLHS-3) (2007-08) for which the provisional
data are available, when compared to the District Level Household Survey (DLHS-2) (2002-04),
shows an Increase in coverage for all the antigens, as reflected in table below:

(Figures in percentage)

Survey BCG DPT3 OPV3 Measles Fully Immunized
Children

DLHS-2 75.0 58.3 57.3 56.1 45.9

(2002-04)

DLHS-3 56.9 63.6 66.2 69.6 54.1

(2007-08)

SOURCE: India Fact Sheet DLHS-3 (Provisional data)

In addition 73.5% pregnant women have received at least 1 TT injection during the pregnancy.
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Guna-Etawah rail line
1%210. SHRIMATI MAYA SINGH : Will the Minister of RAILWAYS be pleased to state:

(a) the extent to which the work on Guna-Etawah rail line of Madhya Pradesh has been
completed;

(b) the remaining kilometre length of laying work and the reasons for non completion and slow
progress of the project; and

(c) the allocation for the project made in the budget of this year?

THE MINISTER OF RAILWAYS (KUMARI MAMTA BANERJEE): (a) The total length of Guna-
Etawah new line project is 344.82 km out of which 308.43 km from Guna to Bhind has already been
completed and commissioned.

(b) The remaining length is 36.39 km from Bhind to Etawah. There has been delay due to
non-transfer of Forest and Wild Life Sanctuary land in Madhya Pradesh and Uttar Pradesh. However,
Uttar Pradesh Government has permitted to carry out the work. The working permission on forest
land has been withdrawn by Madhya Pradesh State Government who are asking for 5% of cost of
the project towards compensatory afforestation fund. This amount has already been paid to Uttar
Pradesh Govt. as per the directions of Hon'ble Supreme Court. There has been failure of super-
structure contracts of the three important bridges on Kunwari, Chambal and Yamuna rivers. New
agencies have been fixed and the progress has already been expedited.

(c) The funds allocated for this work during 2009-10 is Rs. 50 crore.
Closed MSMEs

*211. SHRI T. K. RANGARAJAN: Wil the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) how many units of Micro, Small and Medium Enterprises are remaining closed in the
country;

(b) whatis the total capital invested in such units that had turned unproductive;
(c) whatis the number of workers rendered unemployed due to such closures; and

(d)  whether Government is considering instituting any mechanism for rehabilitation of such
units?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRI DINSHA J. PATEL): (a) to (c) Based on the Third All India Census of small scale industries
(SSIS) with reference year 2001-02, out of 22,62,401 SSI units registered up to 31.03.2001, 8,87,427
units were found closed. Since the medium enterprises were for the first time defined under the
Micro, Small and Medium Enterprise Development Act, 2006 which came into force from 2nd
October, 2006, information in respect of closure among medium enterprise is not available. Unit-wise
data on capital invested and number of workers employed in closed units is not maintained centrally.

t Original notice of the question was received in Hindi
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(d) The revival/rehabilitation of sick MSMEs is undertaken by the primary lending institutions
(including commercial banks) in terms of guidelines issued by Reserve Bank of India (RBI) from time
to time. For this purpose, the RBI has issued detailed guidelines to banks in January, 2002 on
detection of sickness in MSEs at an early stage and taking remedial measures and for rehabilitation of
sick MSEs identified as potentially viable. The RBI has also issued guidelines on 8th September, 2005
relating to debt restructuring mechanism for small and medium enterprises (SMEs), based on the
"Policy Package for Stepping up Credit to SMEs" announced by the Central Government on 10th
August, 2005.

The Standing Advisory Committee on Flow of Institutional Credit to the MSME sector in RBI had
observed in January, 2007 that there was considerable delay in rehabilitation/nursing of the
potentially viable units, mainly on account of the inability of the promoters to bring in additional
contribution. Consequent to this, a Working Group on 'Rehabilitation of Sick SMEs' was constituted
to look into the issues and suggest remedial measures so that the potentially viable sick units could
be rehabilitated at the earliest. Based on the recommendations of the Working Group, the RBI has
advised all scheduled commercial banks on May 4, 2009 to consider, for speedy implementation, the
recommendations made with regard to timely and adequate flow of credit to the MSE sector. The
banks have also been advised to apply the RBI's guidelines on debt restructuring optimally and in
letter and spirit and put in place their own non-discretionary one-time settlement (OTS) policy for
this sector.

Ending of vendor system at stations
t%212. SHRI AMIR ALAM KHAN : Will the Minister of RAILWAYS be pleased to state:
(a)  whether Railways is contemplating to end the vendor system at various railway stations;
(b) if so, the details thereof;
(c) the details of the system to be started in place of the existing vendor system;
(d)  whether Railways propose to give employment to the existing vendors; and
(e) if so, the details thereof?
THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) No, Sir.
(b) and (c) Do not arise.

(d) No, Sir. However, the commission vendors/bearers who were earlier engaged on
commission basis in the erstwhile railway departmental catering units, are being absorbed in the

railways progressively.

(e) Does not arise.

t Original notice of the question was received in Hindi
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Measures to provide reasonable price of paddy to farmers
t%213. SHRI VEER PAL SINGH YADAV: Will the Minister of AGRICULTURE be pleased to state:

(a)  whether Government has taken any measure to provide reasonable price of paddy to the

farmers directly and promptly;
(b) the target fixed by Government for procurement of paddy during this year; and
(c) if so, the details thereof?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) The Commission for
Agricultural Costs & Prices (CACP), while formulating its recommendations on price policy for
paddy and other commodities considers a number of important factors which include cost of
production, changes in input prices, input/output price parity, trends in market prices, demand and
supply situation, inter-crop price parity, effect on industrial cost structure, effect on general price
level, effect on cost of living, international market price situation and parity between prices paid and
prices received by the farmers, Accordingly, MSP for 2008-09 was fixed at Rs.850 per quintal for
paddy (common) and at Rs.880 per quintal for paddy Grade 'A", which represents an increase of
31.8% and 30.4% respectively over the previous year. The MSP of paddy covers the all India
projected average cost of production of Rs.619 per quintal. Further, in order to benefit farmers as
well as to maximize the procurement of paddy/rice, an incentive bonus of Rs.50 per quintal over and

above the MSP has been allowed during the current Kharif Marketing Season 2008-09.

To provide price support to the farmers, FCI and agencies of the State Government procure
paddy/rice conforming to the prescribed specifications at the MSP plus incentive bonus, if any. In
order to widen the coverage of MSP operation as well as to avoid the distress sale of paddy/rice, FCI
and State Governments have been allowed to engage other agencies for procurement in areas where
the infrastructure is weak. During 2008-09 upto 14.7.2009, Government agencies have procured 316
lakh tonnes of rice. However, farmers are free to sell their produce in the open market if that is

advantageous to them.

(b) and (c) Since sowing of paddy crop of 2009-10 is still in progress, no estimate of paddy/rice

procurement has been finalized.
Diversion of kerosene and foodgrains from PDS

*214. SHRI RAHUL BAJAJ: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state the estimated percentage of diversion of kerosene and foodgrains
from the Public Distribution System (PDS) to the black market and the annual cost to the public

exchequer of such diversion?

t Original notice of the question was received in Hindi

32



THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD
PAWAR): Government from time to time gets evaluation done of functioning of Targeted Public
Distribution System (TPDS). The latest evaluation is by the National Council of Applied Economic
Research (NCAER). The Council has submitted reports on concurrent evaluation of TPDS in six
states (Assam, Mizoram, Uttar Pradesh, Bihar, Chhattisgarh & Rajasthan) in November, 2007 and
for six more states (Kerala, Maharashtra, Uttarakhand, Madhya Pradesh, Jharkhand & Delhi) in
January, 2009.

These reports have indicated effectiveness of delivery mechanism of TPDS and satisfaction of
households regarding quality of foodgrains received. The report also mentions mis-targeting of
beneficiaries and diversion of foodgrains under TPDS in some of the states. However, the levels of
diversion inferred in the studies cannot be taken to be constant. Therefore, accurate assessment of

quantities sold in black-market through diversion is not available.

In another study commissioned to asses the genuine demand of kerosene in different State/UTs,
NCAER has estimated the total diversion of kerosene meant for distribution under the Targeted

Public Distribution System (TPDS) at 38.6% of the total sale of TPDS kerosene in 2004.
Harassment to passengers by ticket checking staff

*215. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:
Will the Minister of RAILWAYS be pleased to state:

(a) the details of registered cases of misbehaviour, molestation and harassment to train
passengers by ticket checking staff during journey in the last three years till 15th July 2009, year-

wise, zone-wise and train-wise; and

(b) the details of the action taken against the guilty ticket checking staff, year-wise, zone-

wise and case-wise?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b) A zone-wise
statement showing the details of registered cases of misbehaviour, molestation and harassment to
train passengers by Ticket Checking staff during journey in the last 3 years i.e 2006, 2007, 2008 and
2009 (upto 30th June) is given in the enclosed Statement (See below). During the last three years,
in all 92 complaints regarding misbehaviour, molestation and harassment to train passengers by
ticket checking staff were received. Out of which, in 20 cases criminal case have been registered, in
44 cases departmental action has been taken against the staff, 24 cases could not be established, in
2 cases complaints have been withdrawn and 2 cases are under enquiry to identify the ticket
checking staff. Out of total 92 cases, in 02 cases of molestation criminal case has been registered
against the concerned staff. In one case, the TTE has been convicted and the other case is under

trial in the court of law and the TTE has been placed under suspension.
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Statement
Details of cases of harassment of Passengers by ticket checking staff

Rly. Year Number of cases reported against ticket Train No. and name Details of action taken against the guilty
checking staff Ticket checking staff.
Misbehavior Molestation Harassment
1 2 3 4 5 6 7
CR 2006 2 - - 1020 Konark Exp. In both cases warning issued to the TTE
1011 Mahalaxmi Exp.
2007 5 - - 6529 Udyan Exp. Warning issued to the TTE
2116 Sidheswar Exp Warning issued to the TTE
1040 Maharastra Exp. Case pending in civil court
2124 Deccan Quin Exp. Warning issued to the TTE
2859 Geetanjali Exp. Minor penalty charge sheet issued
2008 4 - - 1010 Sinhagad Exp. Warning issued to the TTE
7017 Rajkot Exp. Taken up under DAR
1072 Kamayani Exp. Warning issued to the TTE
1011 Mahalaxmi Exp. Warning issued to the TTE
2009 3 - - 6529 Udyan Exp. Warning issued to the TTE
(Upto June) 6331 Trivendrum Exp. Warning issued to the TTE
2106 Vidharva Exp. Warning issued to the TTE
ER 2006
2007 - - 1 BK 9 up Bandel-Katwa GRPs Katwa registered a case vide crime no.
Passenger 07/07 u/s 308/336/34 IPC. The case is under
trial
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ECR

ECoR

NR

2008 -
2009 (Upto June)-

2006
2007 -

2008 -
2009 (Upto June)-

2006 -
2007 -
2008 -
2009 (Upto June)-

2006 1

2007 4

4369 Triveni Exp.

At station platform
Moradabad

4512 Nauchandi Exp.

3252 Sealdah Exp.
3050 Amritsar Exp.
4674 Saheed Exp.

GRPs Katni registered a crime No. 2/07 u/s
376 and 342 IPC. The case is under trail.
The TTE has been placed under
suspension.

GRP/Moradabad registered case crime no.
7/06 u/s 323, 504 IPC against Lady TTE
Suninda Dutta. The case is under trial.

i) GRP/Moradabad case crime no. 03/07 u/s
323, 504, 506 IPC, 5 (2) Corruption Act.
(Compromised)

i) GRP/ Bareilly case crime no. 78/07 u/s
323, 504, 304, 394 IPC dated 30.08.2007.
Final Report submitted

i) GRP/ Laksar case crime no. 13/07 u/s 304
IPC dated 23.06.2007. Under trial
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1 2 3 5 6 7
iv) GRP/ Ambala case crime no. 194/07 u/s
323, 506 IPC dated 27.07.2007. Under trial.
2008 3 - 1078 Jhelum Exp. i) GRP/ Kurukshetra case crime no. 75/08 u/s
0414 Dehradun- 323, 506 IPC dated 20.11.2008. Under trial.
Chandigarh Exp. i) GRP/ Saharanpur case crime no. 332/08
8102 Muri Exp. u/s 323 IPC. Under trial
i) GRP/ Ambala case crime no. 209/08 u/s
186, 332 IPC dated 27.12.2008. Under trial.
2009 1 - 4258 Kashi- Viswanath GRP/Hapur case crime no. 28/09 u/s 332,
(Upto Exp. 353, 504, 506 IPC dated 29.06.2009.
June) Under Trial
NCR 2006 - - - -
2007 01 02 2716 Sachkhand Exp. i) TTE Rajendra Kumar has been taken up
2189 Mahakoshal Exp. departmentally
2404 Mathura- i) Hd. TTE H.K.Sharma has been taken up
Allahabad Exp. departmentally
i) Hd. TTE Shyam Singh has been taken up
departmentally
2008 02 03 2138 Punjab Mail i) Hd. TTE A.K.Sindure has been taken up

2189 Mahakoshal Exp.
2403 Allahabad-
Mathura Exp.

2780 Goa Exp.

2138 Punjab Mail

departmentally

i) Hd. TTE A K.Sindure has been taken up
departmentally.

i) Hd. TTE H.K.Sharma has been taken up
departmentally

iv) TIE Manoj Gupta has been taken up
departmentally

v) TTE Inderjit Singh has been taken up
departmentally
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NER

NFR

NWR

2009 03
(Upto
June)

2006 -
2007 -
2008 -
2009 -
(Upto June)

2006 -
2007 -
2008 -
2009 -
(Upto June)

2006 7

2007 10

2137 Punjab Mail
2190 Mahakoshal Exp.
2190 Mahakoshal Exp

4731 Delhi-Bhatinda
1RH Passenger

2 SHR Passenger
1SHL Passenger

4888 Kalka-Barmer Exp
4790 Bikaner Exp.

9711 Jaipur-Sriganganagar Exp.

339 Passenger

9712 Jaipur-Loharu Exp
4790 Bikaner Exp

4888 Kalka-Barmer Exp.
1SHL Passenger

i) TTE Mahender Nath Verma has been
taken up departmentally

i) Dy. CTI Rajpal Singh has been taken up

departmentally
i) TTE H.R. Meena has been taken up
departmentally

i) 3 cases Non substantial

i) In 01 case warning issued

iii) In 01 case TTE has been transferred
iv) In 01 case Censure issued

v) 01 case withdrawn

i) 04 cases non-substantial

i) In 03 cases charge sheets issued

iii) In 02 cases warning issued

iv) In 01 case TTE has been transferred
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SR

SCR

2008
2009
(Upto June)
2006
2007
2008

2009
(Upto June)

2006
2007
2008

2009
(Upto June)

5610 Awadh Assam Exp

6330 Malawar Exp.

6342 Ernakulam Exp.

6629 Malawar Exp.
6670 Yercaud Exp.

509 Exp.

2737 Gautami Exp.
7015Visakha Exp.
2078 Janshatabdi Exp.

i) 03 cases non-substantial

i) In 02 cases warning issued

ii) In 02 cases TTEs have been transferred
i) 01 case non-substantial ii) In 01 case
charge sheet issued

GRP/Cannanore case crime no. 04/06 u/s 354
& 509 IPC. The TIE has been convicted

GRP/ Alleppy case crime no. 02/07 u/s 323,
427 & 34 IPC. Under trial

i) GRP/ Ernakulam case crime no. 18/09 u/s
341, 323, 427 IPC. Under trial ii) GRP/Jolerpet
case crime no, 261/09 u/s 354 IPC. Under
investigation.

i) Major penalty charge sheet has been
issued

i)GRP/Nidadavelu case crime no. 36/

08 u/s 338 IPC. Under trial

i) GRP/Tuni case crime no. 82/08 u/s 337
IPC. Under trial

iv) GRP/ Gudur case crime no. 06/08 u/s 324
IPC. Under trial.
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SER

SECR

SWR

WR

2006
2007
2008
2009
(Upto June)

2006
2007
2008
2009
(Upto June)

2006
2007
2008
2009
(Upto June)

2006
2007

2008

10

240 Passenger

9707 Aravali Exp

2955 Jaipur Exp.

2972 Bhavnagar Exp.
2946 Tapti Ganga Exp.
241 Passenger

2926 Paschim Exp.
2926 Paschim Exp
2953 August Kranti
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Not substantiated

i) 07 cases not substantiated

i) In 02 cases warning issued to the TTEs
iii) In 01 case the TTE has been transferred
iv) 01 case withdrawn



1 2 3 5 6 7
2953 August Kranti
4708 Ranakpur Exp.
9707 Aravali Exp
2902 Gujarat Mail
2952 Rajdhani
1048 Ahmedabad Exp.
2951 Rajdhani
2009 4 - 2479 Suryanagri Exp. i) 01 case not substantiated
(Upto June) 9131 Kutch Exp. i) Warning issued to staff
2925 Paschim Exp iii) Identity of staff could not be established
2834 Howrah Exp. iv) Under enquiry to find out the defaulting
staff
WCR 2006 - - - -
2007 - - - -
2008 - - - -
2009 02 - 2321 Howrah Mall i) GRP/ Gaderwar case crime no. 1/09 U/s
(Upto June) 8233 NarmadaExp. 354 IPC dated 14 01.2009
against on duty
TC
i) GRP/ Bhopal case crime no. 881-7/ 09
dated 01.06.2009 against on duty TTE of
HQr. Indore/ Western Railway.
Total 2006 10 -
2007 25 4
2008 30 4
2009 16 1
(Upto June)
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Development of DMIC
*216. SHRI KANJIBHAI PATEL : Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has received a proposal from the Government of Gujarat regarding
rail development for various linkages for overall development of Delhi-Mumbai Industrial Corridor

(DMIC) along the proposed Dedicated Freight Corridor (DFC) of the Railways; and
(b) if so, the reaction of Government thereto and the present status of the proposal ?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) Yes, Sir. M/s Guijarat
Infrastructure Development Board (GIDB), a Government of Guijarat entity, had forwarded a
proposal suggesting various infrastructure linkages including rail connectivity for DMIC project in the

State of Gujarat.

(b) DMIC Development Corporation (DMICDC), a Central Special Purpose Vehicle set up for
implementation of the DMIC (Delhi-l\/lumbai Industrial Corridor) project has entered into a
Memorandum of Understanding (I\/IoU) with the GIDB in July 2008 for preparation of perspective and
development plan for each identified investment Node jointly and also to facilitate development of

select early bird projects. Proposal of the State Government was forwarded to the DMICDC.
Contract Farming

*217. SHRI SHARAD ANANTRAO JOSHI: Will the Minister of AGRICULTURE be pleased to

state:
(a)  the number of cases of contract farming in the country;
(b) theland area covered by each of these contracting companies; and
(c)  the prominent companies having such contracts?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) and (b) Agricultural markets
including contract farming is regulated by State Governments under their respective Agricultural
Produce Marketing (Development and Regulation) Act, (APMC Act). Through the Model Agricultural
Produce Marketing (Development and Regulation) Act, circulated by the Ministry of Agriculture in
2003, State Governments were requested for making recording of contract farming agreements with
a prescribed authority compulsory under the law, apart from other measures to reform agricultural
marketing. As on 30.6.2009, 17 States have provided for contract farming under respective State
APMC Acts through the amendments as per details are given in the enclosed Statement-l (See
below). Since in seven States/Union Territories there are no APMC Acts, there is no regulation of
contract farming in such States/Union Territories. To help the States in the formulation of Rules in
this regard, the Ministry of Agriculture has also circulated a set of Model APMC Rules in 2007 to

States/ Union Territories for adoption. As on 30.6.2009, eight States have framed Rules under their
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amended APMC Acts, as indicated in Annexure-l, The information in respect of number of cases of

contract farming in the country and the land area covered is not maintained by Government of India.

(c) Alist of prominent companies having such contracts as indicated in the Report of Sub-
Group on Marketing Reforms, Contract Farming and Agro-Processing Sector of the Working Group
of the Sub-Committee of National Development Council on Agriculture Related Issues, and as
informed by States from time to time is given in the enclosed Statement-Il.

Statement-/

Progress of Contract Farming under Marketing Reforms
in APMC Act as on 30.06.2009

Sl.No. Stage of Reforms Name of States/ Union Territories

1. States/UTs where reforms Andhra Pradesh, Arunachal Pradesh,
to APMC Act has been done Assam, Chhattisgarh, Goa, Gujarat,
for Direct Marketing; Himachal Pradesh, Jharkhand, Karnataka,
Contract Farming and Madhya Pradesh, Maharashtra, Nagaland,
Markets in Private/Coop Orissa, Rajasthan, Sikkim and Tripura.
Sectors

2. States/UTs where reforms to Haryana

APMC Act has been done
partially to provide for contract

farming
3. States/UTs where there is Bihar*, Kerala, Manipur, Andaman &
no APMC Act Nicobar Islands, Dadra & Nagar Haveli,

Daman & Diu, and Lakshadweep.

* APMC Act is repealed w.e.f. 1.9.2006.
Status of APMC Rules as on 30.06.09

The State of Andhra Pradesh, Rajasthan, Maharashtra, Orissa, Himachal Pradesh, Karnataka,
Madhya Pradesh (only for special license for more than one market) and Haryana (only for contract
farming) have notified such amended Rules.

Statement-1/

List of Prominent Companies/agencies involved in Contract
Farming as reported by State Governments

i) Andhra Pradesh: Cadbury India Limited, Godrej, Palm Tech, SICAL, Simapuri Industry and
Radhika Vegetables Oil Industries.

i) Assam: M/s. Kishlay Snack Products, Dewan Patty, Fency Bazar.
i)  Bihar: Golden Chips Company.

iv)  Goa:Godrej Agrovet Pvt. Ltd., Sanjivani Sahakari Sakhar and Karkhana Ltd.
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v) Gujarat: Agrocell Corporation, Mecain India Ltd and Desai Cold Storage.
vi)  Haryana: HAFED.
vii) Madhya Pradesh: Cargil India Limited, ITC-IBD, Mahindra Sulabh.

viii) Maharashtra: NDDB-ION Exchange, EECOFARMS, MAHYCO-MAHINDRA, Jain Irrigation,
Venkeys Hatchery, Hindustan Lever Ltd; Mahindra Sulabh, lon Exchange Enviro Farms Ltd.

ix) Karnataka: Himalayan Health Care Ltd., AVT Natural Products Ltd;, Natural Remedies Private
Ltd., Global Green Pvt. Ltd; Sami Labs Limited.

><) Mizoram: Godrej Agrovet Pvt. Ltd., Food and Fertilizers Ltd., Industries Ltd. and Eco-first
India Ltd.

xi)  Orissa: M/s Welspun India Private Ltd., Super Spinning Mill, Amit Green Acre and M/s Eco
Farm. Shakti Sugar Ltd., J.K. Paper Mill.

xii)  Punjab: Nijjer Agro Foods Ltd; United Breweries Ltd; Satnam Obverseas, Tata Chemicals Ltd,
Pepsi Foods Ltd., Mahendra Shubhlabh Services Ltd., Escorts Ltd., Chambal Agritech Ltd.,
KRBL Ltd., Punjab Agro Foods Park Limited.

xii)  Tamil Nadu: Appachi CARE Foundation, Suguna Poultry Farm Ltd., Shakthi Chicken Private
Ltd. M/s Mohan Breweries and Distilleries Ltd, Appache Cotton Company, Mahindra Sulabh.

xiv) West Bengal: Fritto India Limited and Dabur India Limited.
Wholesale price index and consumer price index

+%218. SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to
state:

(a) whether Government's attention has been drawn to the statement given by Shri Suresh
Tendulkar, Chairman of Economic Advisory Council, wherein he has stated Wholesale Price Index to
be an insufficient information;

(b) if so, the reaction of Government in this regard;

(c) whether it is a fact that when Wholesale Price Index was estimated to be zero and below
zero then Consumer Price Index was nearing double digits; and

(d) if so, the facts thereof and the reasons for eatables becoming costly over the past years,
including last year, despite the agriculture production being satisfactory ?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD
PAWAR): (a) While delivering the inaugural address on the occasion of National Statistical Day,
Prof. Suresh Tendulkar, Chairman, Economic Advisory Council to the Prime Minister mentioned that,

t Original notice of the question was received in Hindi
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"The WP is possibly a better approximation to the producer price index because of the inclusion
and relatively larger weight of intermediate and capital goods and absence of the coverage of
services. It is an unsatisfactory indicator of rate of changes of prices of consumer goods with which
our everyday experience of inflation is associated."

(b)  Government is aware that the methodology and basis of calculation of WPI and CPI are
different and, therefore, the information contained in these indices are different.

(c) and (d) The WPI is compiled on a weekly basis while the CPI is compiled on a monthly
basis. There are four Consumer Price Indices, constructed for specific user groups, such as
industrial workers, urban non-manual employees, agricultural labourers and rural labourers. The
weeks during which WPI was estimated to be zero and below zero is given in the following table. The
corresponding CPI Index is available for May 2009.

Inflation rate based on WPl and CPI ( Percent)

WPI CPI-IW CPI-UNME CPI-AL CPI-RL
Week ending Base ~ 93-94 1982 84-85 86-87 86-87
27.6.2009 -1.55
20.6.2009 -1.3
13.6.2009 -1.14
6.6.2009 -1.61
30.5.2009 +0.13 8.63%* - 10.21%* 10.21%

* These are indices for the month of May, 2009

The reasons for the rise in the prices of essential commodities and eatables is due to the
combined effect of factors such as growing demand on account of increase in population and
income, hardening of international prices, changes in consumption pattern, diversion of food grains
for fuel, adverse weather and climate change, increase in crude oil prices, improvement in income
and living standards and increase in freight rates.

Problems faced by cancer patients

*219. SHRI VARINDER SINGH BAJWA: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether Government is aware that Central Government Employees and pensioners
suffering from cancer are harassed and tormented as no private hospital treating cancer is on
Government's panel and the patients have to make payment for treatment to the hospital and claim
reimbursement later on at C.G.H.S. rates fixed in 2001, there also being a wide difference between
the payment made and reimbursement admissible; and
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(b) if s0, what steps are proposed to remedy the situation and by when decision in the matter
is likely to be taken?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) and (b)
CGHS can empanel only those private hospitals as are willing to be empanelled and are agreeable to
terms and conditions and the package rates that emerge on the basis of tenders floated by CGHS.
Private hospitals are required to quote their rates for various procedures. The last tender that was
notified was in 2004 and revised package rates on the basis of the response to this tender came into
effect from 2006-07.

In respect of rates for treatment of cancer, it was found that the rates that emerged from out of
the tender process of 2004 were substantially lower than the rates in vogue from 2001-02.
Consequently, most cancer hospitals refused to accept the revised rates. In order not to deprive the
CGHS beneficiaries the treatment for cancer related illness, it was decided to permit CGHS
beneficiaries to get treatment in any hospital providing treatment for cancer and get reimbursement at
2001-02 rates.

When the CGHS initiates action to revise rates for all procedures, it is hoped that a realistic
package rate will emerge for cancer treatment.

AGMARK certification to horticulture products

*220. DR. E.M. SUDARSANA NATCHIAPPAN:
SHRI SANTOSH BAGRODIA:
Will the Minister of AGRICULTURE be pleased to state:

(a) the name of the agency that gives AGMARK certification to horticulture products;
(b)  how is any horticulture product selected for the AGMARK certification;
(c)  how many horticulture products have been certified so far as AGMARK;

(d)  whether the certification of any horticulture product covers all the varieties of these
products irrespective of regional variants; and

(e) how does Government propose to involve the State Government agencies in the
certification process ?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) AGMARK Certification to all
Agriculture products including horticulture products is given by the Directorate of Marketing &
Inspection (DMI) in the Department of Agriculture & Cooperation, Ministry of Agriculture, approved
State Grading laboratories, approved commercial laboratories and authorized packers under the
provisions of Agricultural Produce (Grading & Marking) Act, 1937.

(b) Commodities are selected on the basis of demand from trade, on the basis of commercial
utilization or consumer interest in domestic as well as international market.

(c) DMI has notified grade standards of 43 fruits and vegetables, 23 spices and 07 other
horticulture commodities. The details are given in the enclosed Statement-| (See below). All these
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commodities can be certified under Agmark. However, the certification is voluntary. 23 horticulture
commodities are being certified under Agmark for domestic market and 08 for exports. The details
are given in the enclosed Statement-Il (See below ).

(d) Yes,Sir.

(e) Rule 8 of the General Grading and Marking Rules, 1988 provides for approval of State
Grading Laboratories (SGL) to provide for certification of agricultural commodities including
horticulture commodities. 111 SGLs have been approved in 19 States for this purpose.

Statement-/

List of horticultural commodities for which Grade Standards have been notified under the Provisions
of Agricultural Produce (Grading and Marking ) Act, 1937

(a) Fruits and vegetables

1. Apples 22  Canned/Bottled Fruits & Fruit
Products

2. Litchi 23 Strawberries

3. Banana 24 Grape fruits

4. Pomegranate 25  Cherries

5. Grapes 26  Table Potato
6.  Ribbed Celery 27  Melons

7.  Mango 28  Seed Potato
8. Headed Cabbages 29 Watermelon

9.  Pineapple 30 Onions

10 Brussels sprouts 31 Beans

M Plums 32 Mushrooms (Dried edible)

33  Cauliflowers
12 Tomatoes

34 Pears
13 William Pears

35 Kinnow Oranges

14 Papayas

36 Okra
15 Oranges

37 Guavas
16 Shelling Peas

38 Chilies
17 Lemons

39  Capsicum
18 S S P

ugar Snap Peas 40 Sapota

19 Sweet Limes 41 Custard apple

20  Spinach 42 Gherkins

21 Sour Limes 43  Carrots
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(b)
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1
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14

15
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Spices

Chilies

Fennel

Turmeric
Fenugreek
Cardamom
Pepper

Celery seed
Seedless Tamarind
Cumin

Sundried raw mango slices
Poppy Seed
Ajowain

Nutmeg

Saffron

Tejpat

16
17
18
19
20
21
22
23

(c)

7.

Statement-1/

Mixed Masala
Garlic

Clove

Ginger

Mace

Coriander

Large Cardamom

Caraway and Black Caraway

Other Horticulture Commodities

Areca nuts

Walnuts

Cashew Nuts & Kernels
Papain

Tapioca sago (sabudana)
Cocoa beans

Amla Dried and Powder.

List of Horticulture commodities being certified under Agmark

For domestic market.
Ajwain

Black pepper
Cardamom

Chilli

Clove

Coriander

Cumin seed

Dry ginger

Fennel

Fenugreek
Grapes

Orange

Poppy seed
Seedless tamarind
Table potatoes

Tapioca sago
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Turmeric
Compounded Asafetida
Nutmeg
Mace

Mixed Masala
Mangoes
Onion

For exports.
Grapes
Onion.
Pomegranate
Walnuts
Turmeric
Cardamom
Dry ginger
Black pepper



WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Production of cotton
1486. SHRI VIJAYKUMAR RUPANI: Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that Government has sponsored a scheme of Intensive Cotton
Development Programme (ICDP) which was being implemented in 13 States;

(b) whether it is also a fact that the aim of the scheme was to increase the production and
productivity of cotton;

(c) ifso, the details of fulfilment of the scheme, State-wise; and
(d) the figure of production before the scheme and after the scheme, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) Yes, Sir. In order to increase production and productivity of cotton, a Centrally Sponsored
Scheme of Mini Mission- Il of Technology Mission on Cotton (TMC), previously known as Intensive
Cotton Development Programme (ICDP) is under implementation since 2000-01 in 13 States viz;
Andhra Pradesh, Gujarat, Haryana, Karnataka, Madhya Pradesh, Maharashtra, Orissa, Punjab,
Rajasthan, Tamil Nadu, Uttar Pradesh, West Bengal and Tripura.

Under Mini Mission-Il of Technology Mission on Cotton, assistance is provided for transfer of
technologies through field demonstrations, training of farmers and extension workers as well as
supply of critical inputs such as certified seeds of varieties/hybrids not older than 15 years, sprayers,
pheromone traps, bio-agents and water saving devices like sprinklers and drip irrigation system.

(c) and (d) For fulfilment of the scheme year wise and State wise allocation under Mini Mission-
Il of Technology Mission on Cotton from 2002-03 to 2008-09 is given in the enclosed Statement (See
below). There has been a substantial increase in production and productivity of cotton since the start
of the scheme in 2000-01. The data of production of cotton lint before the scheme (2000-01 and
during 2007-08 in the implementing States are as under:-

(Production in Lakh bales)

State 2000-01 2007-08
1 2 3
Andnra Pradesh 16.63 34.91
Gujarat 11.61 82.76
Haryana 13.83 18.85
Karnataka 8.55 7.78
Madhya Pradesh 2.45 8.65
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1 2 3

Maharashtra 18.03 70.15
Orissa 0.65 1.25
Punjab 11.99 23.55
Rajasthan 8.05 8.62
Tamil Nadu 3.17 2.01
Tripura 0.01 0.02
Uttar Pradesh 0.05 0.07
West Bengal 0.03 0.13
All India 95.24 258.84
Statement

Year wise and State wise allocation (Central Share ) under Mini Mission -l of Technology Mission on

Cotton
(Rupees in Lakh)

State 2002-03 2003-04 2004-05 2005-06 2006-07 2007-08 2008-09 2009-10
Andhra 174.00 385,00 623.62  640.00 1320.00 1640.00  1700.00 1115.00
Pradesh

Gujarat 244.00 425.00  750.00 750.00 1200.00 1500.00  1650.00  1115.00
Haryana 117.00  225.00 225.00  280.00  300.00 425.00 450.00  370.00
Karnataka 166.00  385.00 486.03 500.00  560.00 610.00 500.00  325.00
Madhya 170.00  325.00 607.59  400.00  450.00 660.00 450.00  340.00
Pradesh

Maharashtra ~ 410.00  645.00 784.79  786.00 1000.00 2000.00 1750.00 1215.00

Orissa 64.00  145.00 80.00 78.00  125.00 170.00 150.00  135.00
Punjab 10.00 5.00 1.00 1.00 10.00 10.00 10.00 5.00
Rajasthan 163.00  275.00 719.21  500.00  580.00 500.00 330.00  170.00

Tamil Nadu 138.00  225.00 339.41  350.00  245.00 360.00 400.00  235.00

Tripura 13.00 15.00 25.00 50.00  200.00 40.00 100.00 40.00
Uttar 16.00 130.00 80.00 65.00 80.00 50.00 60.00  135.00
Pradesh
West 15.00 45.00 50.00 75.00 80.00 350.00 250.00  100.00
Bengal

TOTAL: 1700.00 3230.00 4771.65 4475.00 6150.00 8315.00 7800.00 5300.00
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Qutbreak of bird flu
1487. SHRIMATI HEMA MALINI: Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that no precautionary measures were taken by the authorities for the
recurrence of third HSN1 bird flu, timely;

(b)  whether it is also a fact that the WHO warned for the outbreak well in advance;

(c) whether it is also a fact that culing operations were handled in such a way that
compounded the risk of further spreading of this virus;

(d) why the effective ceiling of borders and immunization of birds were not done by
Government; and

(e) the economic fall out of this outbreak on poultry industry ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a) to
(c) No, Sir.

(d) Inorder to check ingress of the disease from across the border, the Border Security Force
was alerted. The concerned State Governments also took necessary steps to check the movement
of poultry and poultry products from infected areas. Immunization is one of the options for control of
Bird Flu, which needs to be exercised in circumstances that warrant such recourse. The basic policy
of the Government is to control and contain the disease at source, i.e. at the level of the bird.
Accordingly, the infection is being controlled by culling of poultry in and around infected areas.

(c)  The poultry industry suffers economically on account of decline in the volumes and prices

of poultry products. Losses are also sustained due to culling of poultry in and around infected areas.
Automatic weather stations in Tamil Nadu
1488. SHRI A. ELAVARASAN: Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that automatic weather stations under National Agriculture
Development Programme could not be set up in some districts of Tamil Nadu even though it was
proposed by Government;

(b) if so, the details of the reasons studied by Government for not being able to set up these
stations; and

(c) the number of automatic weather stations established under the National Agriculture
Development Programme in Tamil Nadu and financial implication for the last three years alongwith the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a) to
(c) RKVY scheme was launched in August, 2007. Fund under this scheme is allocated for the
projects approved by the State Level Sanctioning Committee (SLSC) meeting, which is chaired by
the Chief Secretary of the State concerned.
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During 2007-08 the State Government of Tamil Nadu approved the project 'Establishment of
Automatic Weather Station' in its State Level Sanctioning Committee Meeting held on 15.12.2007.
Out of the total allocation of Rs.188.21 crore a sum of Rs.153.60 crore was released to the State
Government under Rashtriya Krishi Vikas Yojana (RKVY) which includes Rs.17.31 crore for
Establishment of the proposed Automatic Weather Stations.

The State Government has not approved any project regarding Automatic weather stations in
Tamil Nadu during 2008-09.

The State Government of Tamil Nadu has reported that upto March, 2009, they have established
224 Automatic Weather Stations in the State.

Agricultural growth
1489. SHRI KALRAJ MISHRA: Will the Minister of AGRICULTURE be pleased to state:

(a)  whether agriculture growth during February to April 2009 nose-dived compared to that
during corresponding period of last year 2008, inspite of several steps taken by Government; and

(b) if so, the comparative Agricultural growth figures during these quarters of 2009 and 2008
and the reasons for the fall?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) Percentage growth in Agriculture and Allied sector during IVth quarter (January to March) in
2008-09 has increased to 2.7 from 2.2 during the same quarter in previous year. The quarterly growth
rate in Agriculture and Allied sector at constant prices (1999-2000) according to data released in the
month of May, 2009 by Central Statistical Organization are given below:

Year Percentage growth rate
1st quarter lInd quarter Illird quarter IVth quarter

(April-June) (July-September) (October-December) (January-March)

2007-08 4.3 3.9 8.1 2.2

2008-09 3.0 2.7 -0.8 2.7

However, the overall decline in growth rate from 4.9% in 2007-08 to 1.6% in 2008-09 is maily
due to decline in production of wheat, coarse cereals, pulses, oilseeds and sugarcane.

Adverse effect on sale of coconut oil due to subsidy and

custom duty relaxation given to palm oil

1490. SHRIM.P. ACHUTHAN:
SHRI K.E. ISMAIL:
Will the Minister of AGRICULTURE be pleased to state:

(a)  how much customs duty relaxation was given to palm oil during the last three years;
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(b) the total expenditure incurred due to the subsidy given to palm oil;
(c)  whether Government considers extending the subsidy to coconut oil; and

(d)  whether it has come to the notice of Government that subsidy given to imported palm oil is
adversely affecting the domestic sale of coconut oil ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
Details of customs duty changes on imports of palm oil during the last 3 years is as under:-

SI. No. Date from which Applicable rate Applicable rate
applicable of the Customs of the Customs
duty on Crude Palm duty on Refmd
(ad valorem) Palm Oil (ad valorem)
1. 11.08.2006 70% 80%
2. 24.01.2007 60% 67.5%
3. 13.04.2007 50% 57.5%
4. 23.07.2007 45% 52.5%
5. 21.03.2008 20% 27.5%
6. 01.04.2008 Nil 7.5%

(b) A "Scheme for Distribution of subsidised imported edible oils through States/Union
Territories had been implemented during 2008-09. The Scheme ended on 31.3.2009. Under the
Scheme, Refined Bleached Deodorized (RBD) palmolein and refined soyabean oil had been packed
in 1 litre/ or % litre had been given to States by designated Public Sector Undertakings. The subsidy
had been Rs. 15 per Kg of packed edible oil handed over to the States till 20th January 2009 and
thereafter, the subsidy was increased to Rs.25/- per kg up to 31.3.2009. The total expenditure
incurred under subsidy on imported edible oils handed over to States is Rs. 424.25 crores. The
expenditure incurred due to subsidy given to RBD palmolein under the Scheme was Rs. 403.47

crores.

(c) The Scheme envisages subsidy for only imported edible oils. The scheme ended on
31.3.2009. The Government does not consider extending the subsidy to coconut oil.

(d) Ithas not come to the notice of Government that subsidy given to imported palm oil (RBD

palmolein) is adversely affecting the domestic sale of coconut oil.
Introduction of GM Food and GM Technology
1491. SHRI BHARATKUMAR RAUT : Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government intends to introduce genetically modified (GM) food and GM
technology in food crops;
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(b) whether it is a fact that GM food is facing stiff opposition from Environment and Forests
Ministry and the Planning Commission as well but GM Technology in non-edible agro products like
cotton has fewer objections of the plan panel; and

(c)  whether there is any possibility of India's crop exports could be hit if it allowed GM food
crops?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
Several GM food crops such as; brinjal, rice, okra, potato, groundnut, tomato, corn, cabbage,
cauliflower, mustard and sorghum expressing different traits are under various stages of R & D and
field testing with the approval of the Review Committee on Genetic Manipulation (RCGM) of
Department of Biotechnology (DBT) and the Genetic Engineering-Approval Committee (GEAC) of
the Ministry of Environment and Forests (MOEF), Government of India.

(b)  The Government of India has strict guidelines to test and approve GM crops including GM
food crops. These guidelines address all concerns being raised by those opposing GM foods. MOEF
has not opposed the introduction of GM food crops in India.

(c) Bt Cotton is the only transgenic crop approved by the GEAC for commercial cultivation in
India. Export of cotton has not been affected due to release of Bt cotton in India.

Development of new seeds

11492. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that there is a need to develop new seeds by research keeping in view
the agricultural problems of the country;

(b) if so, the response of Government in this regard;

(c)  whether the new seeds have been developed according to the agricultural needs of the

country during the last three years;
(d) if so, the names of the seeds and the situations in which they are advantageous; and
(e) the quantity in which they are available in the country for use?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) Yes, Sir, improved varieties/hybrids with more productivity with superior attributes are being

developed and it is a continuous process.
(c) Yes,Sir.
(d)  List of improved varieties/hybrids is given in the enclosed Statement (See below).

(e) About 592.83 Lakh quintal certified/quality seeds of improved varieties of field crops was

made available for the three years.

t Original notice of the question was received in Hindi.
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Statement
List of improved varieties/hybrids released during last three years
A. Cereal crops
Wheat

HI 1531 (Harshita), NIAW 917 (Tapovan), DBW 16, HD 2833 (Pusa Wheat 105), HD 2888 (Pusa
wheat 107), PBW 533, AKDW-2997-16 (Sharad), DDK 1025 and RD2660, VL 892, HPW 251, PBW
550, WH 1021, HI 1544, HD 2932 and HI 8663, Durum wheat - AKDW-2997-16 (Sharad), Dicoccum
wheat - DDK 1025

Maize

HM 4. HM 5, COH (I\/I)-4, HQPM-1, Composites - Birsa Makka-2, Shalimar KG Maize-1, Shalimar
KG Maize-2 and Birsa Makka-2, FH 3288 (Vivek 27), FH 3248 (Vivek 25), JH 3892 (PAU 352), HKI
1191 (HM 9), HKI 1188 (HM 8), V 33 (Malviya maka-2), NECH 128 (NK 21), HQPM 5 and NECH 129
(NK 61), PMH3, HM10, HM8, PRO 368 and Vivek maize hybrid 33, Pant Sankul Makka3, Bajaura
Makka, Chandramani and Pratap Kanchan, HQPM - 7 and Vivek - 9 QPM

Rice

Improved Pusa Basmati 1 (Pusa 1460), JKRH 401, Abhishek, Shusk Samrat, Virender, VL Dhan 86,
Bhuthnath, Indra, Pardhiva, Sree Kurma, Warangal Sannalu, Chandrama, Jaldubi, Chandrahasini,
Samleshwari, Indira Sona (Hybrid), Haryana Sankar Dhan 1, Phule Radha, Pariphou, Ginphou,VL
Dhan 209 and VL Dhan 65 Satya Krishna, Nua Kalajeera, Nua Dhusara, Hanseswari, Chandan,
Naina, Jarava, Warangal Samba, NDR 1045-2, NDR 8002 and DRRH-2, Pratikshya, Sidhanta,
Jogesh, Uphar, Sahyadri-2 (Hybrid), Sahyadri-3 (Hybrid), Karjat-5, Karjat -6, Vytilla 6, Rajalaxmi
(Hybrid), Ajay Hybrid), ADR (R) 47, ADT (R) 48, HKR 47, Geetanjali, Ketekijoha badshabhog,
Naveen, Varshadhan, HPR 2143, HPR 1068, Brigu Dhan Chucheng, VL Dhan 207, VL Dhan 208 and
VL Dhan 85

B. Oilseed crops

Sunflower-

LSFH-8, DRSH-1, CO-5, TAS-82, DRSF-113.
Safflower-

AKS-207, PBNS-40, NARI-38, SSF-658.
Castor-

DCH 519(H), GCH-17, Jwala, GC-3.
Groundnut-

GG 8 (J 53), TG 38B (TG 38), GG 16 (JSP 39), Dh 101 (Vasundhara), LGN 1 (Ratneshwar), TLG
45, SG 99, Prasuna (TCGS 341), ICGV 91114, Phule Unap (JL 286), Abhaya (TPT 25), TMV (Gn)
13, Kalahasti (TCGS 320), Narayani, (TCGS 29), AK 265, M 548, AK 303, Girnar 2 (PBS 24030).
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Soybean-

JS 95-60, PS 1347, DS 98-14, Pratap Soya 2 (RKS 18, Pratap Soya 1 (RAUS 5), TAMS 98-21, PS-
1225), JS 97-52.

Mustard-

LET 17, NRCDR-2, PBR-210, RGN-73, Pusa Mustard-21, (LES 1-27), TPM-1, ELM-079, LET 18,
CS 234-4, Navgold (YRN-6), RGN-48, RRN-505 (RN 505), Shatabdi (ACN-9), LET 17*, RB-50,
DMH-1, Pusa Vijay (NPJ-93) Karan Rai- Pusa Aditya (NPC-9),Taramira- Narendra Tara (RTM-
2002), Torai- VL Toria-3, Gobhi Sarson-GSC-6 (OCN-3), NUDB 26-11%.

Linseeds-
Sharada, (LMS-4-27),HIM ALSI-1, HIM ALSI-2, RLU-6 DEEPIKA, LC-2063.
Sesame

VRI (SV)-Q, Hima, TKG-306, Kayamkulam-1, Thilak, Thilathara, Thilarani, Amrit, RT-346, Gujrat Til-
3, Jawahar Til PKDS-11 (Venket ), SWB-32-10-1 (Savitiri).

Niger-

Jawahar Niger Composite-1, JNS-9 (JNC-9), IGPM-2004-1, (Phule Karala-1), BNS-10 (Pooja-
),KBN-I.

C. Pulse crops

Chickpea-

GNG 1581, BGD 128.

Pigeon pea-

NDA 99-6 (NDA 3).

Mungbean-

HUM 16, MH 2-15 (Sattaya), UPM 02-17 (Pant Mung-6),
Urdbean-

WBU-109, IPU 02-43.

Lentil-

VL507, VL126, 1PL406.

Fieidpea-

IPFD 1-10, HFP 8909 B, VL 42, Pant P-42.
Rajmash-

IPR 98-3-1.

Gaur-

RGC-1038, HG 884.

Horse Gram-

VLG-10, VLG 8, CRIDA 1-I8R.

Lathyrus-

Mahateora
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D. Commercial crops

Cotton

G.Cot Hy 12, RAJDH. 9, NDLHH - 240, Sri Nandi (NDLA' 2463), CSHH 238, Hybrid Kalian, H 1226,
NH 615 Anusaya, AKH - 8828, PKV - Suvarna (AKDH'5), CCH 510-4 (Suraj), CISA 310 (ClCR'1),
CSHH 243 (Simran), G.Cot 20, NDLHH - 1755 (Sivanandi)

Jute
JRO- 204 (Suren), JRO - 2003 (Ira), JRC -532, JRC - 517 (Sidhartha)
Tobaco

FCV tobacco, Kanthi, Hemdari, Siri, KST 28 (Sahyadri), Chewing tobacco (Tobacco), Abirami,
Kaviri, Torsa, MRGTH-1, ABT-10, Vedaganga 1

Sugarcane

C099004 (Damodar), Co 2001-13 (Sulabh), Co 2001-15 (Mangal) -Midlate, Cos 96268 (Mithas),
CoH 119, CoJ 20193, CoS 96275 (Sweety), Co 0118 (Karan-2), Co 0238 (Karan -4), ColLk 94184
(Birendra), Co 0223 (Kosi).

Working of National Rainfed Area Authority

11493. SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that the Prime Minister of India had announced about the setting up of
a National Rainfed Area Authority on the auspicious occasion of Independence day in the year 2005;

(b) if so, whether the Authority has made any study relating to the problems of rainfed
agriculture land in the country till June 2009; and

(c) if so, the details of problems which have drawn the attention of the Authority and the
measures suggested for their redressal and the details of the suggestions which have been
implemented ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a) to
(c) Yes, Sir. The Union Government has set up a National Rainfed Area Authority (NRAA) as an
advisory, policy making and monitoring body to provide knowledge inputs regarding systematic up-
gradation and management of country's dryland and rainfed agriculture. The work of NRAA have
drawn attention for sustainable and holistic development of farming and livelihood system and to
benefit landless and marginal farmers of Rainfed areas of the country. Some of the major studies
conducted by the Authority include formulation of the 'Common Guidelines for Watershed
Development Projects' and comprehensive report on 'Mitigation Strategy for Bundelkhand Regions of
Uttar Pradesh and Madhya Pradesh'. The Common Guidelines for Watershed Development has been

t Original notice of the question was received in Hindi.
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made operational with effect from 1st April, 2008 by both the Ministries of Agriculture and Rural
Development. The suggestions from NRAA includes development of rainfed agriculture like,
watershed management, water management, water harvesting, livelihood support, horticulture
development etc. and these aspects are being addressed through the ongoing developmental
programmes of the Ministry of Agriculture.

Productivity of rainfed and irrigated level

11494. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that most of the land out of the total agricultural land in the country is
dependent on rainfall;

(b) if so, the area of rainfed agricultural land in the country in 2004 and that in 2009;

(c) whether it is also a fact that there is big difference in the productivity of rainfed land and
that irrigated by other water resources; and

(d) if so, the details of productivity of rainfed agricultural land and that irrigated by other water
resources?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
About 57% of the net cultivated area is dependent on rainfall.

(b) As per the available estimate, during 2003-04, the rained agricultural land was 84,2 million
hectare and by 2006-07, it has decreased to 79.4 million hectare.

(c) and (d) Yes, there is a difference in rate of productivity of crops under rainfed and irrigated
condition. Yield of principal crops under irrigated and un-irrigated conditions, is as under:

Yield in Kg. per ha.

Crop Irrigated Un-irrigated
(Rainfed)

1 2 3
Rice 1880.3 1220.4
Sorghum 1242.6 606.9
Pearl Millet 1170.2 596.2
Maize 2040.5 1339.2
Ragi 1966.8 995.9
Wheat 2068.1 1100.1
Barley 1836.6 1127.2
Gram 830.0 548.5
Groundnut 1244.2 844.4

t Original notice of the question was received in Hindi
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1 2 3

Sugarcane 70687.5 43161.2
Rapeseed & Mustard 893.6 573.2
Cotton 440.3 195.1
Jute 1952.6 1502.8

National horticulture mission in Rajasthan

1495. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:
Will the Minister of AGRICULTURE be pleased to state:

(a) the funds provided under the National Horticulture Mission to Rajasthan during the Tenth
Five Year Plan (year-wise) and the current Eleventh five year Plan;

(b)  whether any potential belt and products have been identified in the State;
(c)  whether Government intends to offer some specific package for their growth; and
(d)  what have been achieved so far?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a) A
sum of Rs. 6097.50 lakh was provided to Rajasthan during the Tenth Fiye Year Plan and a sum of Rs.
9770.90 lakh was provided during Eleventh Five Year Plan under the National Horticulture Mission.
Year wise details are as under:

Plan Year Released
Tenth Plan 2005-06 2259.57
2006-07 3837.93

Total 6097.50

Eleventh Plan 2007-08 5673.19
2008-09 4097.71

TOTAL : 9770.90

GRAND TOTAL ¢ 15868.40

(b) Yes, Sir. The following potential belts of horticulture crops have been identified in
Rajasthan:-

¢ Mandarin - Warm humid areas of Jhalawar
¢ Kinnow -Sriganganager

* Ber - Western parts of the State

¢ Aonla - Central semi arid parts

* Papaya - Central western parts of the State
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¢ Cumin - Western part of the State

* Coriander - Southern part of the State
¢ Fenugreek- Jaipur, Nagaur

¢ Fennel - Sirohi, Tonk

* Isabgol - Barmer, Jalore

*  Mehandi - Pali

¢ Aloevera- Jaipur, Ajmer

(c) The estimated cost and proposed assistance for area expansion of different horticulture
crops is given in the enclosed Statement (See below).

(d) Under the Mission, for the period from 2005-06 to 2008-09, an area of 66418 ha of
identified horticulture crops has been brought under cultivation besides establishment of 99.
nurseries for production of quality planting materials and rejuvenation of 1526 ha old and senile
orchards. Adoption of organic farming in horticulture was done in an area of 3379 ha along with
establishment of 1286 units of vermi-compost and Integrated Pest Management (IPM) practices
adopted in 32705 ha. Besides, 31 IPM infrastructure facilities such as disease forecasting units, bio-
control labs and plant health clinics have been established & 641 nos. of community water sources
have been created. Under the protected cultivation 117095 sgm area has been covered under green
houses. Under the component of Post Harvest Management, 6 cold storages, 1 mobile/primary
processing unit has been established apart from 4 rural markets and functional infrastructures for
collection, grading etc in 13 different market yards of the State.

Statement
Norms of assistance for programmes under National Horticulture Mission (NHM)

Establishment of New Gardens (ha.)

S.No. Programme Estimated Cost Scale of assistance
1 2 3 4
Fruits (Perennials) Rs. 30,000/ha 75% of cost subject to a maximum

of Rs. 22,500/ha limited to 4 ha
per beneficiary in 3 installments of
50:20:30 subject to survival rate of
75% in 2nd year & 90% in 3rd

year

i Fruits (Non-Perennials) Rs. 30,000/ha 50% of cost subject to a maximum
of Rs. 15,000 per ha limited to 4
ha per beneficiary in 3 install-
ments of 50:20:30 subject to
survival rate of 75% in 2nd year
& 90% in 3rd year
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1 2 3 4

i« Flowers
(A) Cut Flowers Rs. 70,000/ha

a. Small & Marginal Farmers ~ 50% of the cost @ Rs. 35,000/ha
limited to 2 ha. per beneficiary

b. Other farmers 33% of the cost @ Rs. 23,100/ha
limited to 4 ha per beneficiary

(B) Bulbulous Flowers Rs. 90,000/ha

a. Small & Marginal Farmers  50% of the cost @ Rs. 45,000/ha
limited to 2 ha. per beneficiary

b. Other farmers 33% of the cost @ Rs. 29,700/ha
limited to 4 ha per beneficiary

(C) Loose Flowers Rs. 24,000/ha

a. Small & Marginal Farmers ~ 50% of the cost @ Rs, 12,000/ha
limited to 2 ha. per beneficiary

b. Other farmers 33% of the cost @ Rs. 7,920/ha
limited to 4 ha per beneficiary
iv. Spices, Aromatic & Rs. 15,000/ha 75% of cost subject to a
Medicinal Plants (average) maximum of Rs. 11,250/ha limited

to 4 ha per beneficiary

V. Plantation crops including Rs. 15,000/ha 75% of cost subject to Rs.
coastal horticulture (average) 11,250/ha limited to 4 ha per
beneficiary in 3 installments of
50:20:30 subject to survival rate of
75% in second year and 90% in
third year.

Steps to revive farm sector

1496. SHRIMATI SHOBHANA BHARTIA:
SHRI N.K. SINGH:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether the farm sector in the country is reeling under the impact of global financial
meltdown;

(b) if so, the facts thereof;

(c)  whether Government has any plans to achieve 4 per cent growth in agriculture during the
current year;

(d) if so, the details thereof; and

(e) the concrete steps Government proposes to take to revive the farm sector in the country
and to achieve the targeted growth?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) As per the estimates made in May, 2009, growth in real Gross Domestic Product (GDP) at
factor cost declined from 9 percent during the year 2007-08 to 6.7 percent (revised estimate) in
2008-09. The lower growth in GDP in 2008-09 was spread across most sectors of the economy
including agriculture. The decline in growth in GDP in 2008-09 could be attributed to many factors
including the agricultural production being influenced by the vagaries of monsoon. Despite
vicissitudes of weather, total foodgrain production increased from 230.77 million tonnes in 2007-08 to
233.87 million tonnes in 2008-09 as per the 4th advance estimates.

(c) to (e) The Government has plans to achieve 4% growth in agriculture during the current
year. In order to achieve the 4% growth rate, the Department of Agriculture & Cooperation has
taken several steps to facilitate better performance in the agriculture and allied sectors. These include
increase in plan outlays, endeavor to increase in overall investment, launching of new projects and
programmes during recent years such as Rashtriya Jkrishi Vikas Yojana (RKVY), National Food
Security Mission (NFSM) and National Horticulture Mission (NHM). Substantial allocation has been
made under these Schemes and there has been satisfactory performance. Some traditionally
foodgrain deficit states have begun contributing their surplus production to the Central Procurement
Pool.

There has been quantum jump in production of certified/quality seeds of high yielding verities
during last few years. 250.35 lakh gtls. of certified/quality seeds were produced and made available
in 2008-09 as against 194.31 lakh quintals during 2007-08 and 148.10 lakh gtls. during 2006-07. For
Kharif 2009, availability of quality seeds is 126.51 lakh qgtls. as against the requirement of 110.97 lakh
qgtls. Thus, there is a surplus of 15.54 lakh gtls.

During the Eleventh Plan period, an area of 14 lakh ha. under micro irrigation has been targeted
to be covered with an outlay of Rs. 3400 crore.

Minimum Support Prices of major cereals were increased substantially in the range of 49% to
78% during the last five years.

The total budgetary for the year 2008-2009 was enhanced by more than 80% compared to the
budget estimates of 2007-08. It is further proposed to be increased by 11% to Rs. 11915 crores
during 2009-10.

Due to a number of steps taken by the Government and farmers' encouraging response thereto,
there has been substantial increase in agriculture production. The average growth rate in the
agriculture and allied sector has been more than 4% the last 4 years despite decline in growth rate
during 2008-09.

Decline in the production of pulses, oilseeds, sugarcane and coarse cereals

1497. SHRIMATI SHOBHANA BHARTIA:
SHRI MAHENDRA MOHAN:
SHRI N.K. SINGH:
Will the Minister of AGRICULTURE be pleased to state:
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(a) whether production of wheat and rice this year is higher in comparison to last year;

(b) whether production of pulses, edible oilseeds, sugarcane and coarse cereals have

declined this year;

(c) if so, the factors responsible for decline in production of pulses, edible oilseeds,

sugarcane and coarse cereals this year;

(d)  whether Government has chalked out any strategy to help the farmers who are engaged in

production of pulses, edible oilseeds, sugarcane and coarse cereals to boost production; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
Yes, Sir.

(b) and (c) Yes, Sir. As per 3rd Advance Estimates released on 8th May, 2009, production of
pulses, oilseeds, sugarcane and coarse cereals in the country during the current year has been lower

than their production during last year. The decline in production is due to following factors:-

* Low productivity of oilseeds because of their cultivation under unirrigated i.e rainfed and drought

prone areas.
*  Use of poor quality seeds and farmers' reluctance to provide cash inputs.

¢ Susceptibility to pests and diseases.

¢ Lack of high yielding varieties suitable to the local agro climatic regions.

* Non- availability of hybrids in the major oilseeds like, Groundnut, Sesamum and Soyabean.

* Reduction in area of sugarcane due to shift to more profitable crops like rice and wheat in some

States.

(d) and (e) In order to increase the production of pulses, oilseeds and coarse cereals in the
country, the Government is implementing Centrally Sponsored Schemes "Integrated Scheme of
Oilseeds, Pulses, Oil Palm and Maize(ISOPOM)" and "Integrated Cereals Development Programme
in Coarse Cereals Based Cropping Systems Areas (ICDP-Coarse Cereals)" subsumed under Macro

Management Mode of Agriculture respectively.

To increase production of sugarcane, a scheme on "Sustainable Development of Sugarcane
Based Cropping System (SUBCAS)" is under implementation in major sugarcane growing States.
The main thrust of the scheme is on the transfer of improved technology to the farmers through field
demonstrations, training of farmers, supply of farm implements, enhancing seed production and pest

control measures.

The Government is also implementing the National Policy for Farmers, 2007 with an objective

to increase the income of farmers by enhancing the economic viability of farming. Many of the
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schemes/programmes being implemented by different Ministries/Departments are as per the
provisions of National Policy for Farmers, 2007. Besides, the Minimum Support Prices (I\/ISPS) of
major pulses, oilseeds, coarse cereals and sugarcane have also been increased significantly during
2008-09.

Suicide pact by farmers of Palamu district

1498. SHRIMATI SHOBHANA BHARTIA:
SHRIMATI MOHSINA KIDWAI:
SHRI N.K. SINGH:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is aware that farmers of drought prone Palamu district in Jharkhand
have signed a suicide pact;

(b) if so, the facts and details thereof;

(c)  whether the failure of monsoon and burden of debt are the main factors forcing farmers to
take a decision to commit suicide;

(d) if so, whether Union Government proposes to take any effective step to help the farmers
who are under severe burden of debt; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a) to
(c) No, Sir. Government of India is not aware of any such pact. However, when such a report was
published in a newspaper, the Government of Jharkhand got the matter enquired into, through the
Deputy Commissioner, Palamu. While the people were disturbed due to successive failures of 3
monsoons, there was no such suicide pact despite instigation by an individual.

(d) and (e) In order to address the problem of indebtedness of farmers, a scheme of Debt
Waiver and Debt Relief for Farmers has been implemented in all districts of the country. As per
provisional figures, a total of 3.01 crores small and marginal farmers and 0,67 crores other farmers
have benefited from the scheme involving debt waiver and debt relief of Rs.65,318.33 crores. Under
the Agricultural Debt Waiver and Debt Relief Scheme, 2008, farmers with more than 2 hectares of
land holding, can now pay 75% of their overdues by 31.12.2009 instead of 30.06.2009. Besides this,
in the Union Budget 2009-10, there is a proposal to set up a Task Force to look into the issue of loans
to taken by the farmers from private money lenders.

Agriculture becoming unremunerative

1499. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is aware that day by day agriculture is becoming unremunerative and
farmers are falling into debt trap;

(b) if so, what has been done by Government to provide better returns for their crops;
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(¢) whether Government has conducted/ would conduct any survey about unremunerative
agriculture particularly in Uttar Pradesh, Andhra Pradesh, Madhya Pradesh and Bihar; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) Minimum Support Prices (MSPs) fixed by the Government provides remunerative prices to
farmers. The Government's price policy for agricultural commodities seeks to ensure remunerative
prices to the growers for their produce with a view to encourage higher investment and production,

and to safeguard the interest of consumers by making available supplies at reasonable prices.

The Commission for Agricultural Costs & Prices (CACP), while formulating its
recommendations on price policy considers a number of important factors which include cost of
production. The cost of production taken into account includes all paid out costs, besides cash and
kind expenses on use of material inputs, irrigation charges including cost of diesel/electricity for
operation of pump sets, etc. Besides, cost of production includes imputed value of wages of family
labour and rent for owned land. The cost also covers depreciation of farm machinery and buildings.
As such, the cost of production covers not only actual expenses in cash and kind but also imputed

value of owned assets including land and family labour.

During 2008-09, MSP's of Kharif crops were raised substantially over their 2007-08 level. The
increase ranged between 29 percent in case of Arhar (Tur) and 94 per cent in case of Nigerseed. To
be remunerative, the MSPs fixed for 2008-09 season cover the all-India cost of production as
projected by CACP for the respective crops. MSP is in the nature of a minimum guaranteed price for
the farmers offered by the Government for their produce in case the market prices fall below that
level. If the market offers higher price than MSP, the farmers are free to sell at that price. In order to
improve availability of credit to farmers, the Government in June, 2004 announced measures for
doubling of flow of credit to agriculture sector within a period of three years. During 2007-08, the

Banks disbursed Rs.2,54,657 crore against the target of Rs,2,25,000 crore.

(c) and (d) No specific study has been conducted by the Government and, at present is there

no proposal for the same.
Steps to protect fishermen in coastal areas

1500. SHRIMATI SHOBHANA BHARTIA:
PROF. ALKA BALRAM KSHATRIYA:
Will the Minister of AGRICULTURE be pleased to state:

(a)  whether the new coastal security measures taken by Government has directly affected the
livelihood of fishermen;

(b) if so, the facts and details thereof;

(c)  whether Government has since taken any steps to protect the fishermen in coastal areas;
and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) No, Sir.

(c) and (d) Yes, Sir. The Government of India under the Centrally Sponsored Scheme (CSS)
'Development of Marine Fisheries, Infrastructure and Post Harvest Operations' provides financial
assistance to the tune of 75% of the unit cost of a kit consisting of Global Positioning System
(GPS), communication equipment, echo-sounder and search & rescue beacon to ensure the
safety of fishermen at sea. Besides, Indian Coast Guard regularly conducts community interaction
programmes and provides assistance the fishermen while,in distress at sea.

Indigenous variety of Bt. cotton seeds

1501. SHRIM.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that the Central Institute for Cotton Research (CICR) has released an
indigenous variety of Bt. Cotton seeds;

(b) if so, the details thereof;

(c) the difference between the Bt. Cotton seeds available in the market and the new one
developed by the CICR;

(d)  whether any bio-safety concerns have been expressed;
(e) if so, whether those concerns have been redressed;

(f)  if so, the details thereof; and

(9) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
Yes, Sir.

(b) The 'BN Bt' variety was developed by the University of Agricultural Sciences (UAS),
Dhanvad, the Central Institute for Cotton Research (CICR), Nagpur and the National Research
Center on Plant Biotechnology (NRCPB), New Delhi. The genetically modified variety was subjected
to bio-safety tests and finally approved for commercial cultivation in India in 2008 in the 84th meeting
of Genetic Engineering Approval Committee (GEAC) held on 2nd May, 2008.

(c) The difference in the commercially available Bt cotton hybrids and the newly developed
variety (BN Bt) is that the farmers can reuse the seeds of this variety without having to buy seeds

from the market every year, as in the case of commercial Bt cotton hybrids.
(d) No,Sir.

(e) Does not arise, Sir.
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(f)  Does not arise, Sir.

(g9) The bio-safety experiments were conducted as per the guidelines stipulated by the RCGM
and GEAC, New Delhi and BN Bt variety was found to be safe.

Implementation of NFSM in Andhra Pradesh and Maharashtra

1502. SHRIM.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA
Will the Minister of AGRICULTURE be pleased to state:

(a) the funds released to Andhra Pradesh and Maharashtra under National Food Security
Mission;

(b) whether funds released have been spent and objectives achieved;
(c) ifso, the details of area and productivity increased;

(d) whether soil fertility programmes contemplated under the mission have been achieved and
details of farm level progress;

(e) whether implementation of the scheme resulted in enhanced farm level economy to
restore confidence among farmers; and

(f)  whether implementation of scheme resulted in promotion and extension of improved
technologies i.e., Seed, Integrated Nutrient Management including Micro Nutrient, Integrated Pest
Management (IPM) and resource conservation technologies along with capacity building of farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a) to
(c) The funds released to Andhra Pradesh and Maharashtra under National Food Security Mission
(NFSM)during the years 2007-08, 2008-09 and 2009-10 (till date) are as under:

(Rupees in crore)

Year Funds released Expenditure reported by the State

Andhra Pradesh

2007-08 44.62 26.07
2008-09 84.15 83.78
2009-10 93.91 The year has just commenced and the

programme is in progress

Maharashtra

2007-08 14.14 7.42

2008-09 72.17 68.16

2009-10 56.00 The year has just commenced and the

programme is in progress
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The implementation of NFSM Programme in the States of Andhra Pradesh and Maharashtra has
shown positive impact in increasing the area/productivity of crops in NFSM districts. In Andhra
Pradesh the area under rice increased by 2.35 lakh ha during 2008-09 over 2006-07 (base year when
NFSM was not in operation) with a productivity increase by 412 kg/ha. In case of pulses, although
the area under pulses has shown a fluctuating trend, yet the productivity was found to be increased
by 212 kg/ha during the same period.

In case of Maharashtra, the area under rice was increased by about 0.15 lakh ha with a
productivity increase by 108 kg/ha in NFSM districts during 2008-09 over 2006-07(base year when
NFSM was not in operation). In case of wheat, the productivity increase was observed to be by
about 245 kg/ha.

(d)  In order to maintain soil fertility, there is a provision for providing assistance for distribution
of Micro-nutrients and Lime/Gypsum under NFSM. The progress made during two years of
implementation of programme i.e. 2007-08 and 2008-09 indicated that in Andhra Pradesh a total
area of 1.14 lakh ha was covered under micro-nutrient and Iime/gypsum application. In case of
Maharashtra an area of about 2.82 lakh ha was benefited by micro-nutrient and Iime/gypsum
application during the same period.

(e) Yes, the scheme has been able to restore confidence among the farmers.

(f)  Yes, implementation of the scheme certainly resulted in promotion and extension of
improved technology which is visible through increased productivity as submitted at reply of (c).

Ban on export of milk and milk products
11503. SHRI AMIR ALAM KHAN : Will the Minister of AGRICULTURE be pleased to state:

(a) the total annual production and consumption of milk and dairy products in the country
during the last three years;

(b)  the total export and import of these products taken place during the last three years;

(c) whether it is a fact that the export of milk and dairy products is still being banned by
Government;

(d) if so, the details thereof; and
(e) the anticipated loss of foreign exchange to Government due to this ban?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
The total Annual production of milk during the last three years are as below:

Year Milk Production (in million tones)
2006-07 100.9

2007-08 104.8

2008-09 Not available

t Original notice of the question was received in Hindi
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Milk Production at National level is by and large sufficient to meet the domestic consumption of
milk & milk products. However as per National Sample Survey 63rd round (2006-07). the average
monthly consumer expenditure per person on milk & milk products is Rs.56 & Rs.97 in rural &
urban areas respectively.

(b) The total value of export & import of milk & milk products during last three years are as

below:
Year Export (value in Rs.) Import (value in Rs.)
2006-07 4,97,09,49,272 1,12,02,91,396
2007-08 9,60,24,13,848 68,65,05,530
2008-09(April' 08 to Jan' 09) 10,14,15,62,219 71,02,91,726

(c) No,Sir.

(d) and (e) Does not arise in view of (c).
Centrally sponsored schemes to enhance agriculture production
1504. SHRI SABIR ALI: Will the Minister of AGRICULTURE be pleased to state:

(a) the details of the Centrally sponsored and Central Sector Schemes for enhancement of
agricultural production and productivity in the country; and

(b) to what extent these Schemes have helped to enhance the agricultural production and
productivity du